269 Hire-Purchase Bill

*“That the Bill to define and regulate the
rights and duties of parties to hire-pur-
chase agreements and for matters con-
nected therewith o1 incidential thereto,
as passed by the Rajya Sabha, be taken
mto consideration.”

SHR1 SOMNATH CHATTERIEE
(Burdwan): Sir, | wclcome this measure
because it had been long overdue, In the
modern trend of commercial development,
hire-purchase represents a considrable part
of the transactions which are entered into
but we find that the weaker scctions of the
suciety are left completely at the mercy of
the commercial institutions and financiers.
We find that during reccat ycars there have
been a large vumber of hire-purchase trantac-
tions but many evils have crept nto this
system. There was no specific law apart fiom
the law of contiact and the law of the
sale of goods to deal with such transactions.
In working of hire-purchase law there are a
lot of laws and us a result there has been a
large-scale ceploitation by a siction of the
people who had the money (o nvest and
who are making available this money for the
purchase of getling ccitain goods on hire-
purchasc basis. It has turnd out to be an
engine of oppression in the hands of unscru-
pulous financial nstitutions. That is why, 1
welcome this measure and | congratulate the
Munister also,

So far as the form of agreement, which
is generally in vogue, is concerned, 1t s
heavily loaded in favour of the financiers. In
my experience, in the courts of law, I have
found that the financial institutions or the
financiers get blank signed agreements from
the hirers. Not in one case but in numerous
cases | have found this bccause the hirers
are completely at the mercy of the financiers,
There are not only few instances. Thisis a
problem which has becn there and so far as
trapsport contractors are concerned the
problem is greater. Somebody applies for
a permit for a taxi or a truck or a
lorry. Hé has not got the money. When the
taxi or truck is allotted to him, he had to
rush for finance to the financiers or financial
institutions. They pay to the motor company
for being allotted the car. Then the usual
system with these financial institutions is
that they are charging almost penal rates of
interest, deducting large Sums of money by
way of brokerage, by way of financing com-
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mission and then take a large part of the
amount by way of three or four instalments
apart from the deposit that was made and
then keep blank promissory notes signed
by the parties, blank Jfuundis signed by the
parties and blank agreements containing
blank spaces duly signed by the hirers or
the guarantors. This was the common
practice and this was very pertinently com-
mented upon, 1 find, in the report of the
Road Transport Taxes Enquiry Committee
set up under the chairmanship of Dr. Keskar
which submitted its report in November,
1967. Thereafter, another mode of business
that was being adopted anda that was seriously
abused was the power of seizure that was
provided in those agreements and which was
liberally exercised and for the purpose of
seirure what these financiers do is that they
keep so to say an army of rhugs and army
of people who would go to different places
and physically scize those cars or trucks even
when almost 959%, of the loan has been paid
or even in some cases where only one instal-
ment remains to be paid, they seize the

MR. CHAIRMAN : Please continue

tomoriow,

16 hrs-

DISCUSSION RE. ALLEGED PAY-
MENT OF RS. 60 LAKHS TO
SHRI NAGARWALA BY
CHIEF CASHIER OF
STATE BANK OF
INDIA, NEW

DELHI

MR. CHAIRMAN : We shall now take
up the discussion under rule 193 to be raised
by Shri Jyotirmoy Bosu.

SHRI JYOTIRMQY BOSU : The issue
of NMagarwala has been one of the most
mysterious ones, and duoring the last one
year, people all over the country have been
left guessing. If this Government had attach-
cd any value 1o public opimon, which they
do not, they would have come out with
details and cleared the fog. Instead, not only
have they obscrved stony silenco but they
struggled to keep others in darkness including
this Parliament, We were all made to sit
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tight-lipped, and one year has passed to get
this discussion, thanks tothose who were with
us for this.

In this, most powerful people in the
country are involved without doubt. Although
it is nothing but the tip of an iceberg, to
quote my hon. friend Shri Shyamnandan
Mishra who is a good professor of English and
who can use nice expressions, it has revealed
unheard of malpractices in the country’s
premier bank and banker of the State, The
judiciary has been subjected to severe
criticism. The performance of the police has
been exposed. The PM's Secretariat and the
secret service have been dragged into the
whole thing. Nothing short of an all.party
parliamentary probe will satisfy the people of
this country.

SHRI SHYAMNANDAN MISHRA
(Begusarai) : It is a judicial matter, and there
should be 8 commission of inguiry.

SHR1 JYOTIRMOY BOSU: Govern-
ment charged Nagarwala of defrauding the
State Bank to the tune of Rs. 60 lakhs, Let
us examine briefly the issues involved in this
and draw our own conclusions.

Mr. Nagarwala, the Jate Mr. Nagarwala—
may his soul rest in peace—a man of 50,
an ex-British Indian Army captain, was the
nephew of a very eminent Parsi knight, a sort
of ex...1 would not mention the name; it is
not nice—was not a vagaband as the
Government tried to paint him. I went to
Bombay to know things for myself, and get
it confirmed, The poor old mother of this
unfortunate Nagarwala lives with her sister-
in-law in dire sorrow and misery. Late Mr.
Nagarwala was an all-rounder and a linguist,
and he kept on saying to his mothcr when-
ever asked for years ‘Do not ask me,
mother, what 1 do’. Mind you, he was found
lawfully possesssing a service pistol. That will
give you an opening. He taught English in
Nagoya University in Japan. Of course, we
do not know if he had any secret assign-
ment behind it. He was physically handicap-
ped; he had a dcfective voice and an injured
leg. He was never capable of imitating any-
body's wvoice. He would mever be able to lift
a trunk carrying cwirency weighing about
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62 k. g., not to talk of shifting it from one
taxi 10 another. These are all cock-and-bull
stories planted on us. He was a simple man.
He was made to believe that he had been
given complete amnesty. He himself led the
polic to the place where the money was
kept.

Sir, Nagarwala did not try to hide the
taxi numbers which be used. He went back
to his usual place of residence in almost
normal condition. He told his counsel —it is
published all over — that he was nothing but
a carrier. He was neither & crook nor had
he any intention to cheat or defraud. Un-
fortunately, he has been silenced for ever. A
few days before he was silenced, he was
supposed to have made a sensational disclo-
sure, From the Jail, I am told he wrote a
letter to the Prime Minister secking her help.
He was made to walk from the Jail gate
when be landed from the civil ambulance
car, Mind you he was & heart patient; how
nicely treated, with what ohject, in mind,
you can guess. He said to somebody, 1 may
die before I can reveal the truth.

16 06 hrs.

[Mgk. SPEAKER in the Ghair]

Let me come to the bank and to Malhotra.
Malhotra is a seasoned Chief Cashier with
over 20 years of service, familiar to the
Pnime Minister and Mr. Haksar and his
people. He adopted the unusual method. The
Government said on 26th May, 1971—
Mr. Chavan said—*'I ceitainly agree that it is
very fantastic and unbelievable that an officer
of long standing with more than 20 years of
service should act in such a stupid manner;
if I may say so, something more than that.”
1 leave it at that.

They tried to give us the impression that
this is the first time when he did this, and
on the 24th May, at about mid-day, it was
reported, and we were told, that a phone call
frist from the Prime Minister's Secretary and
then from the Prime Minister, was addressed
to Mr. $Malhotra, not to the agent of the
State Bank of India; the phone call came,
asking him to hand over Rs. 60 lakhs. Itis
a paltry sum; he took out the paltry sum of
Rs. 60 lakhs from the premier State Bank
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without a single piece of chit. For the
disbursement of the bank’s money, if the
money really belongs to the State Bank's
books of account, could it be disbursed on
telephonic instructions ? The banks have
secret codes for telegraphic transfers Even il
the Prime Minister herself went to the bank
for money, she has to sign a cheque or a
voucher. No voucher was signed at all in
this case. This was one withdrawal during
the day, and the vault is controlied by a
double-key system, The agent was nowhere
near the scene. Mr. Malhotra, violating the
bank rules, refused to take the bank's cash
wagon, security guard and the drniver. The
Transport Officer insisted, but he managed
to take out the money, and drove the car
himself, It was staff car No. DLK 760.

The money was specially earmarked. We
have evidence on record, Whose money was
this 7 The statement of the Deputy Head Cas-
hier, in the FIR No. 812, lodged by Mr.
Rahul Sing, Deputy Head Cashier, is there, He
said in his statement before the police, Sir, 1
am working as Deputy Head Cashier in the
State Bank of India, Parhament Street. Today,
at about 12:30 p. m Mr. Prakash Batra, Dep-
uty Chief Cashier came with the cash withdr-
wal book and said that a sum of Rs. 60
lakhs 1s to be paid to Shri B. P. Malhotra
which is lying in this box.” Presumably he
pointed his finger towards the contawnei.
These are very serious matters.

Sir, they have not produced any real
evidence from the bank record that Rs. 60
lakhs belonged to the bank. Neither they
have arranged for identification of the seized
currency. If the legal heirs of Mr. Nagar-
wala claim the money, it will be a problem
for the Government.

Mr. Chavan tried to tell a story in reply
to my different letters. It is a story of the
currency chest, of the Reserve Bank of
India. We have this book, Fumctioning and
Working of the Reserve Bank of India.
1 regret to say that it is nothing but a red
herring and afterthought. Here is a book
which does not fit in. [ leave it to another hon.
Member of this bouse to explain it tecbni-
cally, because he is more acquainted with
these things.

Let me quote from the proceedings of
this House. Shri Shyamnandan Mishra
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asked, “Could you give us the normal daily
holdings of the currency chest during the
last one.year ? That, we are entitled to know,"
Mr. Chavan replied, “Why do you want to
know it 7" Very strange. ‘‘Normally, really
speaking, Rs. 15 to 20 lakhs. Then, Shri
Chavan added —this is the next paragraph—
*On an ordmary day.” “On an ordinary day
the withdrawal is about Rs. 15-20 lakhs.”
Then he goes on saying something else.
Members should draw theii conclusions.
They have been talking about an agreement
between the State Bank of India and the
Reserve Bank of india, governing the func-
tioning of the currency chest retained by the
State Bank of India. We want it to be placed
on the Table of the House so that we can ex-
amine it ourselves. Government have to prove
that it was not unaccounted money belonging
to very powerful people or party. That is why
Mr, Malhotra was left untouched; he was
not made a co-accused; he was absolved and
reinstated; no doubt he will be 1ewarded or
_____ (An Hon. Member : silenced ?
What do you mean?)..As hapepened to Nagar-
wala. A departmenal enquiry was instituted
by the Stale Bank of India 1n this matter.
What are its findings; it should be laid be-
fore the House. 1 should say that Malhotra
is not to be blamed, as we do mot blame
Nugarwala, Malhotra did huis job which he
has been doing very often under the authority
of the supreme power in this country.

This is the briefest trial in history. it
was done at supersonic speed. In five minutes
it was over. The judgment is silent on two acts
of the arrested persons. Nagarwala was never
asked to perform the court; could he imitate
somebody else’s voice ?We are surprised
why the Prime Minister was not produced
before the court when the allegation was
that Nagarwala imitated her voicc. It was up
to her to go before the court and say : I did
not speak to Malhotra to give this money.
She was not produced before the court. That
makes us think therc is a skeleton in the
cupboard.

The judgment of the High Court says :
it is the duty of the magistrate to find out
who the offenders really are; if he finds that
in addition to persons sent up by the police
as accused, some other persons are involved,
it is the duty of the magistrate to proceed
against those persons. It goes on to say: the
learned council submits that Malhotra should
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nol have taken out the money in question
from the bank vaults without the necessary
cheque or authority; it is thus sought to be
concluded that Malhotra dishonestly misap-
propriated public money and is liable to be
proceeded against under section 409 of the
1PC; it is not denied by the State that Mal-
hotra has been arrested a few days afier the
arrest of the petitiovner on the basis of the
same first information report; the case under
section 409 IPC is being investigated. It is
however not denicd that in Nagarwala’s case
the police was uble to conclude investigation
and put in a challan within three days of
the commission of the offence; the investiga-
tions against Mulhotra are still pending, |
How much more should I read ? It goes
on : Malhotra is astar witness of the
prosecution in this case againyt Nagarwala;
it is his solitary statement of having received
a telephone call which is the basis of his
removing Rs. 60 lukhs from the bank and
hhanding it over to the petitioner; his state-
ment prima fucic shows that he has been
cheited and for that 1eason a charge under
section 419 and 420 IPC has been frumed
against the pettioner,, These are the remarks
of the hon. Judge which he had beem cep:-
trained 1o make and which 1eveal hat
there is a skelcton in the cupboard.

He gocs further : 1 am however cons-
trained to remark that had the police shown
as much diligence in completing the 1n-
vestigation of the case registered against Mal-
houa as was done in the case of the peti-
tioner, they would have provided no reasona-
ble grounds of doubt in the mind of the peti-
tioner about their tonafide. I can only hope
that they will bc able to complete .. ...

Now, this who shows wnerc the thing
was dragged to.

There is another very nteresting thing.
The memo —a ver important piece of docu-
ment—was removed from the trial file, The
original case record which was in the court
of Shri K. S. Sindhu who had ecarlier granted
bail to Shri Nagarwala was procured by the
Prosecutor, Shn Damodar Das, to make the
same available for the Chief Prosecutor and
the investigating officer, Shri Kashyap. The
file was procured on Saturday and on
Monday morning, when the file was returned
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by the office of the prosecutor, record-holder
Mr. Ahmed found one memo missing from
the original records. That is how the whole
thing has been handled.

They found one particular judge very
inconvenient and this case was transferred to
somebody who was fortunate — he must have
been a good man to be promoted a High
Court judge soon after. The police per-
formance also has revealed many things. The
Superintendent of Police was contacted by
the State Bank authorities at 230 PM per-
sonally but the FIR was not recorded earlier
than 430 PM. A gap of 2 hours—Mr.
Speaker, you are a lawyer and you know—is
a very serious lapse, In the meantime, the
Delhi press did a great service, They flashed
the news that this has happened and the
matler could not be suppressed at that stage.

Nugarwala confessed that he had accom-
plices, The police is unwilling to say how
many people were in the taxi to which the
trunks were shifted. Alihough two other
persons were anested, we know nothing abuut
it. It is & queer coincidence that the enguir-
ing officer, 1 young scheduled caste oflicer,
Shri Kashyap, was promoted overnight. He
fell a victim to an accident very near that
date. It is unfortunate. 1 am sure Mr. Chavan,
who has held the Home Portfolio, would
satisfy the Housc as 10 why the day he died
all the papers wcre removed nstantly irom
his huuse and also his body was not allowed
to be dissected and no post murtem was per-
formed. If you go deep into the matter, you
will see that some imposter had put in an
application to the police officer at Mathura-
Brindaban police station requesting them not
to do past mertem. On enquiry, I found the
man who applied is an imposter whose add-
ress and whercabouts are not known. He is
not related or connected with this man.

This 18 the story of the Home Minister
running,,,

AN HON. MEMBER :
story.

It is really =

SHRI JYOTIRMOY BOSU : This is the
story of a person running with the hare and
bunting with the hound, Unaccounted money,
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collections fur political funds were dumped
into the State Bank vault, because the amount
was massive. 1 was told till May, 1971, it
touched almost Rs. 30 crores. Nagarwala,
we have not the slightest doubt, was a high-
powcred secret service man and it was his
job to be a warrier. I do not know if he was
in the Research and Analysis Wing or in
some other branch. We do uot know about
it, An unrevealed man who was supposed to
have waited at a particular place at a parti-
cular time to receive the money from Mr,
Nagarwala to help in performing his duty
was not there to recesve the money. That put
Shri Nagarwala in a tix. He i1s supposed to
have gone to Palam. But he did not meet
thut man. ] have got a letter with me here.
1 do not wish to mention names, because 1
have promised the Chau that 1 shall not
mention names,  (inferruptions) 1 can lay it
on the Table, if you like: or, I can pass it on
to you. It is not somcthing untouchable.

This money was supposed to  have been
tahen out ol this country. Sir, you know
there are three plices particulaily in the world
where you can change any curiency for any
other currency; one 15 Benut, another is
Tangiers and the third js longhong This
money Wis taken out either for Beirut or
Tangiers, because a joung industrialist is
hard up for foreign exchange. This money
wag supposed to have been taken out for a
project coming out in Haryana., 1 do not
want 10 menuon names.

The Government hus to prove that every-
thing was above board and the House has to
be satished. Government have to disprove
what I have said. I have writtcn a letter to
Shri Chavan yesterday, ashing a few ques-
tions. I hope he would be hind cnough to
cover them in his reply. If he cannot cover
them in his reply today, let him get his reply

to those questions cuculated to Members °

before the House adjourns.

& g@o o gEo wim (74 faes) ¢
Feuy wEm, ot sqifniy ag wRE A
a1 qQF SFET FF, IAFT gAY ¥ AL gW
{MT ¥ QF Wiz & IRF g =
Fraar 1 qF gEfaw @ 9 ¥ &
it fruwnT ar @K wehaa w7 I @,
99N soleHg g s du et andf
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W woAr afie w7 faw | o g
€9 A A1 aga art Ay & gafw
IR ¥ g & o sy 5 ey
W A ¥ A g@ g6 omar e &
g §, 47 & gagm § 1 sqMfaedy ag
age %Y a1a) F gAA F 919 9147 ANR-
Frem &) ot a€ty wgf aror e g Ay
gt a® avga  fe aifeariiz & oF
forediare wrae agtwd @ ST g R
f& amTTTeT &g & | few faarae s
FEiN JwaY 7t ¥ aw w1 @, ag wwAr
f 9g 997 ¥ @37 y=@7 41, FEHET NS
@ 481 41, IqR Afaq (e fmn
gam ar 1 98 afag faerc ard e 4
W | gF IgT arsga gan fr oF ofaar-
Hz &1 farigR raT W I & YT ud
g1 T g1 a9 ;F w7 awq §, @A
72 A awar §, A R awq e
A agar §1- - (sawew) -

SHRI S. M. BANERIJEE (Kanpur) : Sir,
it is unparliamentary,,(Interruptions)

SHRI H. K. L. BHAGAT : Sir, if itis
unparliamentary, 1 withdraw it , (Inrerrup-
tions )

SHRI PILOO MODY (Godhra): Is he
withdrawing it ?

MR. SPEAKER : The moment the objec-
tion was raised, he has withdrawn it.

SHRI H. K. L. BHAGAT : 1 am with-
drawing it. (Interruptions)

SHRI JYOTIRMOY BOSU: That is
better. Behave yourself in future.

st QWo o gWo WA : ¥ agy wifa
¥ AT | IR XY |TEA A qgw OF qF
et wg €1 & fr fow g o T w1
%ﬁ-‘q@’mannn.n

AT WENY AT ITANT ATAT 9
qaeng « Eifod, wofy vy wfgd o
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sft qWo Wo qWo W : T farral
i &) §, faage dgfrme o §, a7
farar?t o ad & st foad fod oo
qe $tf gfadse Tt §, ®E g
adt

g v e @ o # gfee W
we wwa AT @r, w%r FAfaw A,
goifaad &1 O« g waw @ ) fed
ox ) 79 %9 ¥ faq amw fiear aar—
ardt o d & At g gl Ad
g avg ax 9 gar §, af ax gfhe
¥ T FERAA It §, 913 7@ AW
Y qIT @I, 5100 F9F W Sl 8,
fomT gy waT &1 v @ &9, @A
T WT HIT 12 W A 9ET I E
wiar 8, gfew gafas & oy & g,
AT AUNE  FT A §, K ATAYL W
wum gfwg 9T Amar AT g 1 FE
gfew Ao §) et gF $W a1 A
& §Q7, ¥ TN T E W, a7 Wi
gEaa 1 FT, wifods ag avge w1 an
LA § gEaa ST § FY A9 7197 §)

% a1y I w5 HE F NG
Zras goT, aw gafew ¥ wwdaa fear &
wEaT & AT W gar s g
(wawgmy) eeee Ta% X ¥9 qwe ¥
mar | o oW & £ faar ov vaw -
T W aver s Gy 251 ¥ gEaY TEg-
Fzg ot fer &t ok o o 3w a1 W
dic amA & 9w gF faeT 1 Trew |0

wifg® a1 dww wa & Ao qwiie F vy -

§ & gawr sehew qre) a1 a1 A 4,
¥ 9C & 59 A8 $g wvar 1 w9 fyY 9
firdy feew ot W afawe @ wefow
afr @ of)

s ww ag w7 fe g7 awE
w1 At frar oy fe gitez as
qfera o1 uwiitee &% @ wr ) o
wgT ¥ qrw ga, =P & gar, gAe) i
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s H AyE O | I6% @A A, SUET
arY 3, sEd foRid J, fedt & ag adl
wgr s ag oadde adY ar, i sfava
wg wrey frardl AT wrenst ¥ sed §
fe qudtez afy qr

st walfasta wg : ag @ a@
I never said this, I cannot call it a lie. That
is unparliamentary, But I say, he is telling
the untruth,

ot guo &o Qe WX : FTTTATAT
¥ ¢ %3 ¥ 60 1w TAT FAGSE 9,
g 60 Mw wqgr freay W @Y TaT, IAHY
Ug T1T TINAAW W § ) «wT aEa,
forad o @1 &, o I 9 F §, W
wigat @ e & wew v, Afew gad aagE
WMiswa A& v qd @A 8, %
qaAEE T A P, CAAIET VT WF
ATgoE X gH T AW ¢, aF @G A o
[FET F v sy § 1 sy ey — 9w
fead 19 dareta 43 gu @, e ¥ arwr
saifadg ag F 96T H A7 gU 1 A
AT g qig § fw fie qadt, T
e, fas oft, AAtge ofr A& Ar f IR
WEET § AT A §, TOQ AT WG
wqr g a6 R |

& ame ¥ ook v A § fw e
F —arraET qigy $§ wg foeer )
T sreqarer A off g, AT ¥ oY F (AR
H AHT H TWI—OF deT BUE WY
AT F 497 T %1 for@r arn, gaw
argx § e 99 S 97 agy el B
g Y forad i, 79 aqwa ¥ q@ne oY
fagr 1 SR ¥ § gy WA aw b
NE AW NAMEAEATX T wa ¥
art § w1 wrIee aoA agl fgar &
werr wrgar @ 06 T ot saifady @y
Y AT ATT O 97 AT X IAY A TwER
¥, Tud greesy afn G5 § At aviw ¥
frer o ¥, Qud 9O Ty ¥ ) A0 Y
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o & i 3o aeiem & Sed § aor-
aret & gt W fean wafe ag pifeses
# a7 ¥fer Tk o go fF A 9ET
qT A ag A frgr @ aad M
TARY IAH 99 AvAT Mgy av AT geAr
wifge a1 wm S qre A SEE
&Y |rar wrfgn o awger ¥ 60 A"
wqq fasrer fag @t #F sad v H
nar, S srar oY srgw fafreT #F 3
gaw! sfrde £ faar, $§ I FI FAT
& mar AT gwx Fwm fe arew fafaeet
w1 TNEAT § 1 g gaw A wO TG gAY
GG ¥ FqAMNAT A TZH
AR fegua oo § 1 & agh 9%
AagEn F awTew AL €T 77 § Afwa
agt av sEifgda agal A AraamEr £ §
wEgarT A1 ¥ IBET ST AV
&g ¢ {3 uw 7 gav Nfs wvT awer
mar, %8 12 } war A IS AT MAT
& gmfas sasy grme gorr *fwe ag =7
T |

= sa\fada ag ¥ wgr e qAdT At
uw &4 i Wi onfe gas wafedz
F | QAT FRST AT arE A @
IER 1 F AT @ ? wtag & S f
SaTar @ @Y fFT W ®1 7T A wEA
fe ag @ wlag = sAA R, 3@ O
aft w7 1 zafig sy Ak O
#zfas §, oY ¥@ &9 % qg@rd O A
fevnm #4r afl ww@ §, FTET ¥ WHF
wrRer ¥ A SR wF E 7 ow aw
# freft ama st saifasa ag W g
g% IFN ofrder &1 w1 faw afl
fer 1 gt, ow arw g gwy wifaw gf
fe amearar & er fas-nq o &
© (vawww) o0 cca) A vy @ aga
«® ag &% agt < AT, TW 9T 4@
aradrr gE | oF A WA W aler
a1 § ? wA &1 a0wr At § e
a9k gra §9 qfadew & o s ¥
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ared ufew g8t am ¥ fqo o darT
g 8

o8 sware § fr agt ov &@§ W<
g un wte ¥ Q@ ad w1 0w @
ot ggin ag war fe AFumresde Gav o
T & g STfgy adr chwew & fleg
G S ) g A, Ay § e W, W
g1 4T | gAY AT I ey dar i
wefigafme & fag wifgy ot faaw s
qEER S &Y FHY 47 | quT § 7w g
T forwarmr v, avar & fans w3,
afat & g7 wiFx ) wifaw 57, 7
w7 & fagdla vz §, @ av Tl §
afew ag @1 O% 43 FTT Mgy & AR
wri W Brer AT wgd §, g& e
R &, wAw FaTAd WY g wEw A

wadta Wi war Ataga site sfoom
et (st T wER) : 77 T Wy
Dak?

ﬁ“o*o@um:ﬂ'ﬁm
mar fe gAfeeies agr smdaT gom &
ga¥ a arefady & T TATees 1 gfwe
gAfeias $T @ @ san dfrgae feo
war | are dfagre famar may & e e
fafree w1 a9 &% a7 Mav 1 97 feadt
fefegaa ara @1 39 2w swmew fafrex
® TIw gmar g wfaw swav g fe
gafesrgs fe1Ar RgT «9r gy T
gew ¥ grav §, q@d omg wgy o0
(mm) ......

ot ftg o gew §F oamew
fafrezT o awmwa gty H @R &0

st viwx v fayg (waw) @ e &
o gl axg ¥ grww W@ @y ga Wy
e AT Al gAT |

woum wpwey : faad) fede wT <@
g wowr waw § fF e s E
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7% gu O% Qrava § ? fraserr gy A faedert & ami e e
e wifia 7y W g AR fy e garlow ag & 1 3 gfeww arrarer ¥ g
ot A w6 giaa o geform wAAdYg wifada ag 8

ﬁq'n*omom! wHT A1EA,
wR ¥ @A, IY qTX AT S
Tg ATEa ¥ @Ry ¥ wifew 6§, TR
& arz At Y AT s ar feawlae
AN, HST FGIAT FAT, HIrz @ faAe
w3, WAl F qomw §@1 {5 FAR
& $AT, § T o iy ag aga
£ ardf #r 8, gard g &

o ¥ & wewe Aved X wgrewy atdy
I #T TIr ) TER off Fadez T fa,
AT & syt soifada ag mge & sgr
wigar § fe oY gF ag #3 W@ § A AR
Wt faiee gige fadem | ag guR #ET
Fr #€my § e agt z1as 19 & gafaw
giar g1 mogy do ¢ Nfafera e
aTq FBTA &1 Hforew w@ , ST -
fadgs sng £ & 4Y7 &7 quwy E fF
fieeY 7 fiet avg ¥ srgw fafreey & qroe
F e a1 g N1 ag a8 § sray ) v
a Ay & 1 37 IOW § §@ A q7ar
AT AIOFT  rHfETE F1 ATRY R, amer
¥ e &t awleag ot fwy saar &
avdt g @Al &Y | WY gQ AT
& a1y 97 faer @17 Y arrw wfery w7 <@
¢, wfrta ag W |

qTF IEA T FTAEHAT F <May
his soul rest in peace.”” ¥ ®gAT wArgaT F fF
faadt ¢rer 2 Ree 3 FaT Y U7
W SEEdt | Y 7 AW B g
R @ aft wm e sl awAe
sqifdy ag wigaw & <A g9 ¥ AR
TAY AT FA F, TT FIA & HAA
gham I s &, €@ grIw & gran
HreT Bibaa T F, ¥TEEE & AR

™ weA & g ¥ HTAT AW «E
s<ar §

SHRI H N MUKERIJEE (Calcutta-
North-East) * It has taken this House a year
and more to have this discussion whose aim
is only to unravel the mystery which when it
took place was so peculiar and so compli-
cated that it shook the country. The Govern-
ment somehow wanted to take shelter behind
specious please that I do hope that in spite
of the somewhat ejaculatorv speech by my
friend, Mr. Bhagat  (/nterruptions) the
Government would not have to pull the vail
over the incident which happened

It is not because we want to persue a
particular policy of vendetta. But a mystery
is there all the time Not merely a mystery,
perhaps, you in your school days might have
read omnibus volumes which had written on
them the title Detection, Mystery and
Horror. On this occasion, mystery is there.
Horror is also there, because after the mys-
terious circumstances, one man after another
died. Nagarwala died; 1 am not casting any
suspicion on anybody, but the fact of the
matter 15 that he died; the police officer died
perhaps the magistrate died or the docter
died, and a number of things happened But
the detection never took place The mystery
was there, horror has happened, but the
detection has not taken place as fa; as we
are concerned, and we do not know how it
happened and I think that 1s what worries
most of us.

1 am not concerned about whatever might
be the political implications of Shit Jyotirmoy
Bosu’s attack, which may be right or may
be wrong: that is a different matter Tam not
interested in its political implications, but as
a citizen of this country, 1 would very much
like to know how exactly it was that Rs. 60
lakhs or more —1 have forgotten the figure...

SHR!
lakhs,

JYOTIRMOY BOSU: Rs. 60
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SHRI H. N. MUKERJEE : __ could be
spirited away from the vaults of the State
Bank of India with ventriloquism or other-
wise. I do not know; Mr. X could get in
touch with a person called Malhotra, who I
am told is high up in the staff of State Bank
of India, and in a trice, in a few seconds,
in a few minutes at the very outside,
Mr. Malhotra got hold of Rs. 60 lakhs in cash
carted it downstairs and got into a car and
had it spirited away. All this happened, when
with your nomination, we try toget a few
pounds by way of foreign exchange when we
are going abroad on an official assignment
and when we go, it takes us some little time
to get £20 out of the State Bank of India
after putting the money down ih rupees,

AN HON. MEMBER : Six hours,

SHRI H. N. MUKERIJEE : But here he
could have Rs. 60 fakhs by an operation
which no body up to this point of this time
has sought to explain: on the contrary, the
Finance Minister started the business of try-
ing to hide it and put a veil over it. I am
not saying that he is guilty but wby should
these people have a guilty conscience every
time an allegation is made ? I appeal to the
conscience of all these Members, Let them
not take a partisan view of the matter. Let
them put their hand on their hearts and say
“‘What about this incident, « hat about Rs. 60
lakhs in the State Bark of India which is
national property, being spirited away, and
no inquiry taking place, and no explanation
yet forthcoming about how it took place and
how it could not be prevented on that occa-
sion because of certain circumstances ? But
in future we could do something about it."
But nothing of that sort has been done so
far, as far as we know.

Nagarwala and Malhotra were in jug in
jail for some time, and we read in the papers
thar Mr. Malhotra shed copious tears, [ do not
know what he told the court; Shri Jyotirmoy
Bosu has got hold of many documents; T do
not care; when 1 ses a drain, [ get away
from it; T do not go to inspect it T am speak-
ing not as a drain-inspector but as some-
thing else, We read about Malhotra sheding
lots of tears and that sort of things. We read
about Magarwala having made a statement
aod promised a full confession. What that
confession was, we never know; who was
implicated or was not implicated we never
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know. Meanwhile, the court unconditionaily
releases Malhotra on the basis of Nagarwala's
statement or what clse, we do not know. But
Malhotra is a free man, possibly waiting in
the queue for Padma Bhushan or something.
In the meantime, before the N garwala
confession which was to come out, according
to paper reports, people died and you can-
not balme anybody, if there is suspicion
of mystery behind the manner of those
deaths.

| can understand Shri H. K, L. Bhagat
saying that this was the explanation of the
Police officer’s death. Thut may very well be
the case. [ am not congenitally suspicious
to that extent. But therc are ceriain circum-
stances which do give 1ise to a certain suspicion
and it 18 for Government to clear the air and
to remove that suspicion, But Government
have not done it, and that is why [ was very
annoycd when earlier during this session
there was an answer to a guestion where
Government merely said MNagarwala is dead,
Malhotra has been relcased by court order
and there is no case, and we know nothing
clse about it. A guestion atked in this House
in regard to what had happencd in regard
to the Nagarwala case clicits the answer
that Nagarwala is dead, blissfully dead,
Malhotra is blissfully free, and Government
is very bliss{ully free to do what it likes. We
asked for at. Lust year we asked for it. For
a whole year we have waited, 1 would say,
if this Government had any guts, T do not
sec why with their, massive majority, they have
not come our with a reply. I do not see why,
with that massive major ity, they do not have
the guts. They could have come up and said
that this is the pusition; this is the reason.
Do not wait for the accusation to come. If
this is the way you can function. God bless
you; go shead; and you pgoat over your
wonderful imege. (interruption) There is no
doubt ahout it. The Government says, *‘every-
thing is over; there is no case. Let us forget
it." 1 would be personally happy if we can
forget this unsavory thing, but can we forget,
as Members of Parliament with some respon-
sibility for the wotking of the State Bank of
India ? If the Finance Minister foregoes his
responsibility, it is his business. But Parlia-
ment is responsihle for the security of the
people’s property in the State Bank of India,
our premier banking institution Can we for-
get it 7 And should we be permitted by our

people to forget it ? That is why, on this
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sort of thing having taken place, we must
get an answer.

That is why | wish to know how the
State Bank operates when cases of this sort
do happen. How could Rs. 60 lakhs be
carted out of the vault in record time 7 How
could it happen ? You must explain. If you
cannot explain, there must be, as he said,
more skeletons in the cupboard. Surely,
even if & naya paisa is taken out of the
State Bank or anywhere else, some papers
have to be signed; some requisitions have to
be made. Who made the requisition ? Who
signed the papers ? Who brought out the
money ? Normally, I would not have wanted to
know. Normally, I know that a country, a
Government, a State, has to operate; some-
times they have all sorts of business to do.
There is such a thing a secret service and all
that sort of thing, Normally, I would not have
asked a question about how your secret service
business operates. But the matter is not
secret, You can get away with murder, but
if the murder is out, then the murder will
have to be looked into and imvestigated.
You cannot now say it is a secret service
operation. If it has been a secret service
operation, the whole thing would have been
transacted differently. But you did not allow
it to be a secret service operation. If that is
your defence, I do not know. Therefore, I
would say, do not take shelter behind the
plea that this was a secret service operation,
and therefore, “for God's sake, for pat-
riotism's sake, you keep quiet' You cannot
say that, Because, in the meantime, these
things have happened, and the people have
come to know that, because you proudly
say, you proudly proclaim all the time that
“we are a democratic society, an open
society” and whatever else. (Interruption)
If it is an open society, and a democratic
society, for God’s sake, come forward and
do something about it.

I should also like to know, since the
matter has come up, to whom does this
money belong. If the matter had not come
up, ) would not have bothered, and it is not
worth anybody’s grain  To whom does the
money belong, and how does the money
operate 7 Mr. Chavan himself must know.
At least Mr. Malhotra must know. Mr,
Chavan might not know everything. He is
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not omniscient. But Mr. Malhotra is a
person operating somewhere in this planet.
Can’t he be requisitioned and called ? We
must know where he is, and why should not
the bank tell Parliament what has happened?
Was the bank cheated or the bank’s property
was wrongly removed from one part of the
city to another 7 Whatever the explanation,
we must understand what it was.

If it was a secret service money and that
sort of thing, apart from the rightness or
Wrongness operating it, they should be hav-
ing a special apparatus which should rule
out this kind of incident which has come to
light, a thing associated with the Nagarwala
case. Now, it cannot be said to be secret;
it is no longer a secret. Even if a murder is
committed one can get away with the mur-
der, but when the murder is discovered, one
has to give an explanation for that sort of
thing. Therefore, the Government has very
much to answer for it. 1t should decide to
tell Parliament that there would be a genuine
investigation, whatever you call it, judicial
enquiry or whatever be the category you wish.
I do not mind whichever mechanism it is.
The hon Member there suggesied something.
But what I say is, this mystery has got to
be unravelled; this peculiar complication.
It has caused such a tremendous damage to
the reputation of the Government, if you
care for your reputation. If you think you
can safeguard your reputation merely because
you have power, you have money, if that is
your idea, that is a different matter, you can
disregard Parliament. But if you do not
disregard Parliament, if you do not disregard
public opinion, you must explain A mystery
has taken place; horror has been there;
detection should be there. If detection does
not take place, that would be a sign of the
guilty conscience which this Government,
howsoever its majority, cannot afford.

SHRI PILOO MODY : 1t is only in an
open society that you can say these things.

SHRI VASANT SATHE (Akola) : If my
hon. friend Shri Mody would keep his open
mouth shut for some lime, I shall be able to
make my point because it distracis the atten-
tion of the House.
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SHRI PILOO MODY : Is it an insurance
policy or what ?

SHRI VABANT SATHE : 1 believe this
matter has been discussed in this House
quite & number of times and most of the
points that have been raised by my friend
Shri Jyotirmoy Bosu had already been ans-
wered. 1 have been trying to understand
what the so-called mystery is about, of
which Shri Bosu and Shri Mukerjee spoke.
Let us consider some well-known facts about
this case, Then we shall know whether
there was any need to be at a dead horse
continuously and create cloud and mystery
in this House and in the country. Some
facts are well-known. I shall first deal with
the part played by Mr. Nagarwala or alleged
to have been played by Nagarwala and also
the alleged part of Shri Kashyap, (4n FHon.
Member : It is murder). Prof. Mukerjee
and Shri Bosu ask why no enquiry was
made and why no post-mortem was con-
ducted. They are trying to crcate some
doubt to show that there is something fishy
about this whole affair. Nagarwala was done
to death; and finished he was silenced-that
was the word used. Let us try to consider
the facts about these two deaths first, It is
well known that this incident took place on
the, 24th May, 71 and Nagarwala was arres-
ted the very day. He was produced before the
magistrate on the next dayi.e. on 25th.
His confession was not recorded till the 27th.
No judge, including the Sessions Judged who
remanded the case said that the confession
was not properly recorded under section 164.
Full opportunity and statutory warning was
given to Nagarwala before his confession
was recorded. There is nothing that can be
chalienged so far as the confession goes. My
friend said that the correct procedure under
section 251 of the Cr. P. C. was not follo-
wed, I do not agree with him for the simple
reason that when a man admits his guilt, no
other corroborative evidence is required.
Therefore, there is no question of miscarriage
of Justice having taken place on that score,
What the Sessions Judge said was, oppor-
tunity should have been given to Nagarwala
to ponder over the confession as well as the
other documents. On that account, he reman-
ded the case and sel aside the conviction.
Full justice according to the law of the land
was, therefore, done by the Sessions Judge
by remanding the case, and the case was
being tried. About that, you cannot say that
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the judicial process was not done 1n a proper
manner. So, after that the case was reman-
ded and the tnal was going on.

During the period of trial and remand,
Nagarwala became ill, For four moanths,
Nagarwala was being treated not in the jail
hospital but from 10-9-71 when he first
complained of pain till the 2nd March 72
when he died, he was being treated in lrwin
Hospital. Towards the end, he was treated in
G. B. Pant Hospital in the coronary care
unit. There unfortunately, he collapsed while
taking his lunch. So, the best treatment avas-
lable in this country was given to him. So,
what is there to be suspicious about it ? If
he had died in jal in police custody, some
suspicion can be there. It is a pity that if any
person dies in a political party, immediately
some people create a dust over it and say
that there is some suspicion. Shyama Prasad
Mukherjee died—suspicion. Deen Dayal
Upadhyaya died—suspicion, Ram Manohar
Lohia died — suspicion. We must have some
sense of responsibility, Instead of raising such
cheap debates and trying to run down the
administration or the government by casting
aspersions, they must show some sense of
responsibility, Let us leave at least the dead
people alone; let us not drag them here.

17 hrs,

AN HON. MEMBER : He is lusing track
of the main discussion.

SHRI VASANT SATHE: I am not
losing sight of Rs. 60 lakhs.

MNow an atmosphere or climate of mys-
tery is sought to be created, It is made out
as if someone died in mysterious circumstan-
ces. Which are the mysterious circumstances ?
As fur as Nagarwala Is concerned, he died of
a heart attack in a hospital. And yet govern-
ment ordered an inquest. The report of the
chemical analyser is still awaited. Yet they
jump to the conclusion that the death is
under suspicious circumstances. After the
death of a person, the government have
ordered an inquest, even though under the
law there was no necessity to do so, What
more do you expect from the government ?

Then, coming to the death of Shri
Kashyap, no man in his right senses would
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raisc any doubt about the death of Sri
Kashyap. 1do not think even Shn Jyotrmoy
Basu has said anything to the cffect that he
has any doubt about the mannecr of his
death. Then, why do you cast aspeisions ?
When the car of Shri Kashyap collided with
a tonga, his wife and childern weie with
him. How could on¢ imagine that this was
planned o1 planted 7 OFf course, it 15 a coinci-
dence. But when you hnow about the nctual
fact, why do you cast aspeisions or raise
doubts about this coincidence ? Therefore, so
far as these two unfortunate dJeaths are con-
cerned, there is no basis to raise any suspi-
cion or doubt, or cast any aspersion on the
government, on the country, on the leader,
in an indircct and clandestine manner, espe-
cially when the person involved is the leader
of this country,,,

SHRI PILOO MODY : Of your party;
not of this country, . (Interruptions)

SHR1 VASANT SATHT :
of people,

Of 55 crores

SHRI PILOO MODY : No. only Rs 60
lakhs.

SHR] VASANT SATHIL. : They have
been 10uted in the polls and now they,

SHRI PIL OO MODY :
lakhs went to 10out us,

Thece Rs 60

SHR1 VASANT SATHE : They have
been routed in the poll because they behenve
in the bullet rather then the ballot Now
they arc trying to 1ame cheap, small, petty
things and create dcubts in the country Do
you think that by raning this Nagarwala
episode you cen  raise your image in the
country and mahe yourselves more popular
among the people ? Today it is the Nagar-
wala case. Tomorrow the poster issue would
be coming up. Instead of these small things,
why can you not reise some  basic policy
matters and discuss them ? Then alone will
you command respect from the people ?

Lastly, I come to the drawal of the sum.
The Finace Minister has explained here so
many times that this amount was withdrawn
from what is known as the currency chest
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kept in the State Bank, The State Bank
maintains it on behalf of the Reserve Bank.
This is a standing arrangement, not after the
Nagarwala episode, but even before it. When-
cver such large sums running into lakhs of
rupees are required, the amount is withdrawn
from this currency chest, There ars specific
instructions on the subject which the Minis-
ter mentioned the other day. It can be
operated by two persons. May I submit there
is no personal account of the Prime Minister ?
This has been stated more than once. There
1s no personal account of the Prime Minister
from which this amount war withdrawn.
(Interrupiion) You hLave been casting that
aspersion  direct or indirect, all the time.
Mr. Pilloo Mody has been saying, again and
again, in his semi-jocular, funny, buffoonery,
manner, whatever it is That i1s the aspersion.
1 do not want to run away from it.,,

SHRI PILOO MODY : Since 1 have
been accused of having said this, let me say,
once again, what I have been saying, that
this is the money which was given for elec-
tion funds and this was used to topple State
Governments. I have said it not once but
hundred times and 1 thank Mr. Sathe for
allowing me to say it once more.

SOME HON. MFMBERS : No, no.

SHRI VASANT SATHE  Thercfore, I
say, again, there is no account run or mana-
ged by the Prime Munister. The only account
that is known s in the name of the
Jawaharlal Nehru Memorial Fund. This has
nothmg to do with it. That is operated
jointly. Why cast any aspersion ?

The Congiess has won elections not on
the basis of this money, an amount of Rs. 60
lakhs. The Congress has won clections on
the basis of the faith that the people of this
country have in it. You must realise this
once and for all Therefore, 1 submit that
the Opposition is indulging in a futile game.
Il they realise their 1eal weakness where it
lies, 3 am sure, instcad of raising such cheap
and shallow discussions, instead of doing
that, they will devote time to more serious
problems that this country is facing.

SHRI K. MONOHARAN (Madras
North) : Mr. Speaker, Sir, at the outset,
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fortunately, I must confess that 1 am not a
lawyer like my hon. friend, Mr. Bhagat,
because the line between a lawyér and a
liar is very thin. (Irterruption)

Sir, the most controversial figure who
was connected with the State Bank fraud to
the tune of Rs. 60 lakhs is no more.
(Interruption) 1 think, we must have some
serious discussion about it. My humble
request to ajl the Members is this. Our in-
tention should not be to score a debating
point. We must have a heart-searching today.
So, I request my colleagues to listen to my
speech patiently.

In the meanwhile, one year has elapsed
ever since this fravd took place, It is the
dirtiest blot struck on the purest fabric of
democracy. My humble request to the ruling
party is this, The entire country is shocked
and the conscience of the nation is shocked
and paralysed. The people of this country
have placed their unshakble faith on the
leadership of the nation; after the 1971 elec-
tions, after the landslide victory, you should
not be under the delusion that peple have
exonerated the Government of India for this
callous crime. The issue is entirely different.
In the meanwhile, so many events took
place, almost historic, like Bangladesh,
refugee problems. So, the patriotic citizens
of this country had shelved these controver-
sial matters ke this into cold storage, hoping
that time would come when they could
reoepn the issue and find out a positive solu-
ton. One year, we have been trying; we,
Members of Parliament, have written to you,
Mr. Speaker, a letter to allow us to have a
discussion about Nagarwala case, but,
unfortunately. you in your wisdom, though
not refused, kept quiet. Now we have got
our opportunity, a first-class opportunity, to
focus the attention of the country. What
happened ? My friend, Mr. Bosu, has
brought out how the money was taken away
from the chest, from the vauits, of the State
Bank of India to the tupe of Rs. 60 lakhs.
T think, my friend, Mr, Sathe, would concur
with me that Rs. 60 lakhs were taken away
from the vaults of the State Bank of India by
a telephonic talk. Let us have a heart-gearch,
One man telephoned and immediately Mr.
Malhotra, the Chief Cashier, attended the
phone. From the othet side, a tequest was
made, ‘We want 60 lakhs for & suprme cause
of importance, that is, Bangla Desh.’ So, the
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code language was this. ‘Thc man will be
coming there and standing; you hand over
the amount to him.” So, goes the story. All
the papers have reported this. Suddenly, on
the basis of this, this Chief Cashier, Mr,
Malhotra, acted and Rs. 60 lakhs were tahen
away. So many taxis were changed in the
meanwhile by Late Shri Nagarwala, and
ultimately he was caught; he was arrested, and
this was the briefest trial that world had
ever known in the history of jurisprudence. 1
want to ask him; I do not know, I am not
a lawyer; Mr. Sathe was saying something;
1 wish he will shed some hight over that, He
gave a confessiopary statument pleading
guilty. The magistrate, in his wisdom, said,
‘I accept your confessionary statement in
foto_,,

SHRI1 H. K. L. BHAGAT : He accepted
the entire facts,  (Interruption)

SHRI K. MANOHARAN :1 wish you
well; you must live long. If tomorrow, you
are murdered and Mr. Shyamnandan Mishra
goes to the court and says, ‘1 murdered’,
then he will be sent to the scaffold,,

SHRI H. K. L. BHAGAT : Please do

not advise him to do that.

SHRI K. MANOHARAN : You should
not take the matter lightly, That fellow
issued a confessionary statement and that
was accepted immediately within five minutes,
five years' sentence was granted and the fellow
was put in jail_, (Inferruption) Subsequently,
the procedure adopted by the magistrate was
questioned. And what action has been taken
against the magistrate is not known to me.

Now, Sir, we arc a free nation; if I can
borrow the expression of my hon. friend,
Shri H. N. Mukerjee, we are an open
nation,

AN HON. MEMBER : Open society.

SHRI K. MANOHARAN : Open society.
Anybody can enter and anybody can get
out, That is the society we are having.
Sixty lakhs of rupees, I shudder to think.
As Prof. Hiren Mukherji has rightly pointed
out, even a paisa if I want to draw from a
bank, from the money which has been depo-
sited in my name, I have to pass through so
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many ordeals and so many procedures. In
order to explain that fully, I think I can
quote the Hindustan Times. 1 think the hon.
Members opposite should pay meticulous
attention about it and think over the matter.
This has shocked the moral foundation of
this country, the moral foundation of this
country is crumbling mow. That is why I
am saying, let us objectively approach this
problem and find out a solution. 1 quote :

“What is causing considerable purzle-
ment is that no one has explained on
behalf of the State Bank of India how
the whole thing could happen. Nobody
can withdraw one paisa from a bank
even when the money is deposited in
one’s own account without a cheque or
a pay order or some such vahd docu-
ment.”

I hope my friend, Mr. Bhagat, would
have no objection for this. Otherwise, your
money will be looted from the bank.

«...Yet a stranger talks with a high
official —not the highest—it has to be
noted—over the telephone is paid out
an extraordinarily big sum and no ques-
tion asked :

Does the State Bank do its business in
this carefree, shipshod, playful manner,
one wonders,,,”

...\lrterruptions) You
adjectives as possible.

had as many

* ..Lapses one does not deny, do occur
and the shrewdest of men on occasion be-
have like fools and walk into booby traps.
Even 8o, it is fantastic that hard-hearted
top flight bank officials who are sup-
posed to be ‘discretion personified’ are
so easily deceived by the crude gimmic
of an amateur trickster."”

The Government should ponder over
this matier and now I am trying to draw
your attention to an unfortunate Supreme
Court lawyer who has had 20 years standing.
He has got a pathetic observation to make,
That observation also I want to submit for
the consideration of the pathetic creatures
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sitting before me,,,_ (Interruptions) 1 think
it is rerfectly parliamentary, The observation
of the senior Supreme Court advocate is
this :

“During my two decades at the Barl
have not come across a single case in
which an accused has been led through
all steps to meking an admission so
quickly.”

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI1
K. C. PANT) : You know what sort of men
lawyers are.

SHRI K. MANOHARAN : 1 have
already explained what is my impression
about lawyers. Luckily you were not here.

This is how matters have happened.

Regarding WNagarwala, my friend, Mr.
Jyotirmoy Bosu, has explained something
about his physique, how he is physically
handicapped, whether he can indulge in
mimicry,,,...(I rerruptior ) According to the
doctors, he returned from Japan. He met
with an accident at the Poona-Bombay road
wherein his skull was broken and his lower
teeth protruded through the chin and the
man has lost his voice and he could not
mimic, he could not speak for the past seven
months and continuously he was bed-ridden.
So, the paper report says that he could not
mimic, he is quite incapable of mimickirg
and he himsell was teiling, ‘How can I mimic
such a scintillating sweet voice of a lady
like our Prime Minister 7

AN HON, MEMBER : What a compli-
ment ?

SHRI K. MANOHARAN : 1 tell you
this Nagarwalais a limp. He cannot walk.
So, he cannot do it by himself. The-e must
bea gang behind. Which is that gang ?
That is the question.

SHRI PILOO MODY : In front of him.

SHRI1 K. MONOHARAN : 1 am sorry
I want to make an amendment to Shri
Piloo Mody's suggestion, namely ‘not all’.
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SHRI PILOO MODY : Not that sweet
voice.

SHRI K. MANOHARAN : Some gang
behind. (/nterruptions) T am talking about
Nagarwala, Why should my hon. friends
opposite think of their back ? I am talking
about Nagarwala, He himsell cannot do 1t
as a single solitary fellow. There is a racketing
going on, and he was in the know of the
whole codewords and all that. This was
what Nagarwala himself said. This 1s accor-
ding to his own lawyer, 1 want to draw the
attention of the hon. Finance Mimister 1o
this, ...
AN HON. MEMBER : Now, he 15 depen-
ding upon the lawyers.

SHRI K. MANOHARAN : Was Nagar-
wala a lone wolf ? According to Nagarwala,
he was not. He saud :

“Will | shoulder the guilt of Mr Mal-
hotra also 7 If Malhotra 15 not guilty,
I am 4ll the more innocent Bring him
in the dock, and let both of us face the
music together™.

This was exactly what Nagaiwala said.
There 15 one other thing also  which he has
said to which I want to draw the attention
of the House.

He said :
‘I am not to spare anyone’.

Then he was robust and he was having a
robust constitution. I am not attributing any
motives regarding the way Nagarwala was
killed or the investigating officer was killed.
Only after knowing the case history of any
individual we can decide whether the fellow
died out of myocardial infraction or coronary
infraction or something of that kind; other-
wise, we cannot. So, I demand of the hon.
Finance Minister to submit all the relevant
documents relating to his medical treatment
and the like. So, 1 am not going to say any-
thing on whether he was killed or the other
officer was killed or some fellows were killed;
they might have been killed or might not
have been killed. Wo are in the dark. So, all
that we ask of Shri Yeshwantrao Chavan is
this, Let him have an inquiry, Let him set
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up an inquiry commission and let that com-
mission of inquiry go into the question, probe
into the matter fully and see whether he was
killed or not killed. That is an entirely diffe-
rent matter. But Nagarwala is no more here.
That does not mean that the problem is
nowhere at all

SHRI S. M. BANERJEE : Nagarwala is
everywhere now.

SHRI K. MANOHARAN :
Nagarwala telling :

Here is

“So far, | have been tolerant and patient.”
This is Nagarwala speaking.

“] was not on my own but just a carrier.
If the person to whom I was to deliver
the money was not at the pre-arranged
spot, what was ] to do? And I got
caught as I thought I would,"

The lust one 1s very revealing and shocking,
and that shows that there was something fishy
about 1t. That must be discovered and found
out. He says :

1 have waited enough. Now I am going
to unmask everybody™.

The next day he died out of heart attack. 1
do not attribute motives for it. It might be
coincidental or accidental or something of
that kind. But he said :

'] have waited enough: now I am going
to unmask everybody™'.

SHRI PILOO MODY : It is known as
coaccidental.

SHRI K. MANOHARAN : It was not
only that. Negarwala was telling another
thing also. 1 feel proud of it He says :

“Mr. Maheshwari, my lawyer, I am going
to give you startling disclosures very
shortly in the court of law, but one thing
1 must say, the Prime Minister is not at
all involved in this case™.

AN HON. MEMBER : Who clseis 7
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SHRI K. MANOHARAN : Who else is ?
That is the question. The Prime Minister is
not involved in this casc. This is what Nagar-
wala has even said to his own Jawyer. So, 1
want to ask Shri Yeshwantrao Chavan, and
1 want to put the same question to Shri
Yeshwantrao Chavan and I hope that he as
a responsible Finance Minister would answer
this question. Do not think that political
opposition is airing the question to you with
a view to extorting something. It is a matter
concerned with the entire country. The entire
country is watching us now outside. “The
Nagarwala discussion will come;" how many
telephone calls 1 have been receiving ? They
say, they want to know, what about the truth
of it. So, the entire country is watching us.
You have got a halo or a nimbus around
your head after the election and you claimed
yourself that you are the custodian of secular-
ism, socialism, intcgration, democracy and
what not. The people believe you. The people
have reposed confidence in you, Come and
sity, Do not let down the people and betray
the people of this unfortunate country. They
are expecting much. This Rs. 60 lakhs was
a daylight robbery on one day right under
the very nose of the Prime Minister and right
under the very nose of Parliament in the
capital city of India. Are we not ashamed of
1t 7 Please have a heart-scaiching.

1 want to put some questions to
Mr. Chavan before I finish my speech. The
irst question 1s this. Rs. 60 lakhs—1] want to
hoow whose money it is. [ do not know the
source o! the ownership of this money. 1 want
to know to whom does it belong. If anybody
says it is the State Bink's, the State Bank
never expected to hold tlus much money so
far. The State Bank never owns the money.
So far, the State Bank did not come out with
the statement saying that *‘this money is ours,
or that has been drawn by somebody.” Then,
whose money it is, Mr. Chavan must reply.
If Mr. Chavan has got the reply, let him
reply. All 1 would say is, Mr. Chavan must
reply to this question, because it is a vital
question,

MR. SPEAKER : Five minutes more,

SHRI K. MANOHARAN : The second
question is this. The first trial of Nagarwala
having been set aside, as violating all judicial
procedures, what action has been taken
against the magistiate by the Government or
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the high court 7 This is my second question,
Are you hearing, Mr, Chavan ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : I am listen-
ing.

SHRI K. MANOHARAN : My third
question is—

SHRI YESHWANTRAO CHAVAN :
What was your second question ?

SHRI K. MANOHARAN : Are you so
absent-minded ?

SHRI YESHWANTRAO CHAVAN: |
wanted to be sure about what you are ack-
ing.

SHRI K. MANOHARAN : You must be
carcful; we arc discussing a serious problem,
My second question is—once again, for your
information—the first trial of WNagarwala
having been sct aside, as violating all judicial
procedures, what action has been tahen
against the magistiate by the Government or
the high court 7 My third question is, (Inter-
ruption ) — if the fiist trial of Nagarwala could
be held and finished in a few minutes, why
should the case against Malhotra be pending
for so long ? Nagarwala was brought in
within five minutes, charge-sheeted, the case
was investigated and he was sent to prison
within five minutes. The problem was over.
But then the problem of Malhotra is still
pending It is being dragged on. Why 7 That
is the question. The fourth question is, the
present status of Malhotra. Is he under sus-
pension or is he still working as a Special
Adviser to the State Bank of India or, has he
been promoted, or promoted for anything
eise 7 I do not know. 1 want to know that.

The fifth question is, under what autho-
rity was Mr. Malbotra keeping the money
in the vault when the ownership of the
money was not declared. When the State
Bank has not so far claimed it as its own ?

The sixth question is, what prevented the
Prime Mumister or the Finance Minister or
the State Bank of India itself, (Interruption)
—please keep quiet. Let me finish. What
prevented the Prime Minister, , (larerruption)
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MR, SPEAKER : Order, piease,

SHRI K. LAKKAPPA (Tumkur) : He
cannot say, Sir, **Please keep quiet.” How
can he say that ? (Interruption)

SHRI K. MANOHARAN : | am used
to this conglomeration of chaotic ncise. |
can afford to ignore these interruptions. My
sixth question is: what prevented the Prime
Minister or the Finance Minister or the State
Bank itself from making a statement so far ?
One year has elapsed. Malhotra was known
to be an efficient and experienced officer;
nothing has been said why he acted in—
what the Finance Minister called-—a stupid
manner.

MR. SPEAKER : Please conclude now.

SHRI K. MANOHARAN : My last
demand, along with my hon. friend Mr.
Bosu, is that there should be a commission
of enquiry to go into the question, covering—
I am not supplying the terms of reference
but am suggesting something for your consi-
deration—the ownership of the money,
Nagarwala's trial and Malhotra’s part.  All
the three must find a place in the terms of
reference and it must cover as wide a iicld
as possible. You must convince the couniry
by showing that the Government i sincere
and above board; it is Iike the Caesar’s wife;
they should show that they have nothing to
do with the money. -Unless and until the
Finance Minister comes forward with a
statement convincingly explaining the wliole
position, [ warn that the so called image
that you have built up with great difficulty,
with the co-operation of the people and the
opposition parties will be turnished.

MR. SPEAKER : We have fixed two
hours for the debate; Members have alrcady
taken !X hours. The hon. Minister will take
about an hour for reply. Let the debate
go upto 6 O’cleck and [ shall call the
Finance Minister at 6 O’cloek. Members
may limit themselves to five minutes and
make only points.

SHRI SAMAR GUHA (Contai) : What
about my half an hour discussion ?

MR. SPEAKER : It will be further post-
poned. Lect us see.
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SHRI VIKRAM MAHAJAN (Kangra) :
This discussion is another attempt to start a
mudslinging campaign as the repeated
attempts made recently to start a smearing
campaign and I am sure they will fail as
usual. After all what happened in this case?
A man called Nagarwala cheated the State
Bank of India and took away Rs. 60 lakhs
but was caught. One of the hon. Members
is trying to make a hero of him apd he read
out his qualifications; Mr. Bosu was saying
that he was a very qualified men. [ submit
that it might happen that a good men might
turn to be bad; this is one such instance.
There are many occasions when banks are
cheated but they have never become subjects
of discussion in the House. If a thief takes
the name of an hon. member of this House
or if a forger takes the name of an hon.
member of this House or if a dacoit robs a
bank and takes the name of an hon. mem-
ber of this House, will it become a subject
for discussion in this House ? I am surprised
that one of the dacoity cases has become the
subject of discussion here.

One hon. member saidr, this is the brief-
est trial in the history of courts. Probably
he is ignorant of how a trial takes place
when confessions are made. On 25th May
Mr. Nagarwala expressed his desire to make
a conression. 24 hours later he was pro-
duced before a magistrate who recorded his
confession. On 27th, he was convicted. Let
me read out the reilevant seciion from the
Cr. P. C. dealing with confessions : Section
251A reads thus :

“(4) The charge shall then be read and
explained to the accused and he shall be
asked whether he is guilty or claims to
be tried.

(5) If the accused pleads guilty, the
magistrate shall record his plea and may,
in his discretion, convict him thereon.”

The magistrate did what the law said. Nagar-

wala later on realised that he probably

could have got a lesser punishment it he had
fought the case. So, he appealed. Even the
S:ssions Judge did not say that the con-
fession was not voluntary. He merely said

there was a procedural defect. I quote from.
his judgment :
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“On the same day, i. e. on 27-5-71 the
accused had made a confessional state-
ment, A chararsgheet was presented to the
court against the accused and the accused
was furnished documeonts under section
173 Cr. P. C. However, thereafter,
adequate time was not given to him to
consider these documents and the charge
was immediately framed against the
accused,, "

Hence he set aside the conviction and
ordered a retrial. I personally feel it was a
wrong decision and the State should have
appealed against that. But probably Govern-
ment thought it was not worthwhile to take
shelter behind technical points. 8o, the
Sessions Judge ordered a retrial on the basis
of that short technical point. Therefore, the
accusation that the judiciary was bought
over or that the tral was not fair is absolu-
tely wrong Another point was made that
the investigating officer was done to death,
was murdered and he did not die a natural
death I have never heard of a casc where a
person was travelling in a car and an
attempt was made to kill hin by banging
a tonga against the car. If members who
have made this strange charge apply their
commeon-sense, they will realise that such
attempts are ncever made.

The whole attempt of the opposition to
throw mud on the ruling party shows that
they a1e trying to catch the last straw, be-
causc they have becen thoroughly beaten in
the last two general elections. In 1971 they
had a thrashing and again another thrashing
in 1972. They have lost on all economic
issues and they have failed to convince the
public. Out of frustration they are trying to
catch up such small cheap issues so that
they can Iry to revive themselves in the public.
Out of frustration they are trying to raise
such igsues like robbing the banks and trying
to make themselves heroes. They do not
understand that if the people of India had
beheved in their fables, their stories, they
would have voted for them in 1971 and in
1972, because the incident took place before
the general elections It clearly shows that the
people are satisfied with the explanation
given by the government. That is why they
voted for the ruling party and the Congress
party has been returncd to  power with such
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a massive majority. It also shows that the
people of India have rejected the stories
which they are trying to circulate, This is
like beating a dead horse.

Sir, 1 would suggest that false charges
should not be permitted to be raised in this
House. Otherwise, it will become a common
feature and members will be tempted to raise
similar issues again and again, They are
really cock and bull stories based on the
evidence of dacoits; forgers and thieves. So,
such discussions should not be allowed to be
raised in this House.

Then, a question 15 asked whether Shri
Nagarwala really died of heart attack or
whether it was a deliberate murder. Death
strikes when one least expects it. I do not
think anyone in the opposition thinks (bat
he is immortal. No one is immortal. Every-
one dies when the time comes. It so happ-
ened that Shri Nagarwala's time came when
he was on trial. It was just sheer accident. This
was not his first heart attack. According to
the medical report he was having heart
trouble for the Jast three or four months, In
fact, he was under treatment from the 18th
August, 1971, For the first time, a heart
attack was detected on the 14th January,
1972 and he died on the 2nd March, which
means, two months later. He might have
had some more atlacks in between. Itis
well known that when a person gets a second
attack 1t 1s a miracle if he survives and the
third one is normally fatal.

Finally, 1 would say these are cock and
bull stories and an attempt to catch at the
last straw so that they can throw some
mud on the ruling party. Having failed in
the elections they are trying to become popu-
lar in this cheap way. We have no doubt
that they will fail here also.

st oA T W (9TR)
wsaq g, g I faame are garr § ag
wsrawa &% ¥ 60 wTa syar o Frerar
AT §F AT B A T gaAT & A wEw
% qg avq Y s e srferoes W
qg A T ¥4T dar § ? qg wrAwT AW
s dvqan § 1 uRdw ¥ & 60 oW
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woar fawmer aqr fomk fao @ A
fararz agr gam 7y w1 g Aa A
gl wAw § Ag) wrar 1 g HefEa
wfm § ov AT, g g,
el guere & DT AW WA 1 W\
TAWT CE® WG Fay §) ANTE@T &
AT 8T §, A IT & LHATHT AU 9T
smarfer § 1 ar 9 IR oo feer g ar
faest %1 3o warn §, 99 9% e &1
§t feq a% qg wwEr @ qga F qwar
w1, fam asgiar 7 @d 9% % @ >
93 %Y Ul Jor $T A, 3T W W@ ag
YT AT §G T A BT THT O
¢, fnrg faw #ar wgea 7 ag gy g
fi§ gawT @T WL A9AT gaT §, I ATIHY
¥ faers srgw  srdagy #1 sgEr | The

only thing that the Finance Minister was

sayirg was that the man had been suspended.,

g9 €@ & gegse At ¥, fex wnadr &
faedt ang, S 99 T AT AEIE A gAMr
f—The man will be arrested under section
409 of the I P. C.

& g1 Ay §, su foa¥ ady saar
& 409 #a1 i &, feT T@ GTA X AW
& 9 T gAmar, &4 A7 g7 @y g—ag
fowrd qT | 9T 59 F ®T 0% G I
a1 §—Faw safea ¥ @13 @@ woar fawe
%3 fagr, saer 9 fau afea « far
TgT, IHEY, AT B ATHA-TTHY AT FT
¥ w & atw sy Afr Sy 0f ?

@ WMAY ¥ gUIA qéAT S T AW
stz mar, fadndt @) & ad wever, s
weh N ¥ A ¥ gr o ga% afax §,
6 ATH § T 9 AT g, 9% AT |G
aegiar & ar 1€ 8, g9 A Ay ) o
XT ®Y Ny HAr oY &7 A5 vtz qav
qr, @ T TIEIT O qq@ smar foedard
dt fo sast gA atw w0k agfeafy wr
amy W 5 #Y7 foq ®) oy @ g
a1 | 7g Fr€ sxfwra favarasta & AIREAT
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T qr—wif i N g srar g Wk
fodt w1 aw @ v duv ¥ omar @
AN R dofaw s g ) g ow
aferre aw gt afew agt of dar dw
& 91, 7§ wWwar syfeTd ¥ &
aft @1, 4% ¥ ¥ A@ wGAr fOww
T @t ¥ faar } ) qw drewex
Wt ot oeT W awma & fawr 10
dar o w1¥ 3 oY wedve v faar
wraar, ¥few gl @ faer dfwe arewx
¥ 60 e w9aT faarmEr A oF A
&Y T gw T mew g e wvdad
%7 7€ | Smar §1 AW TG e gaAr
dur X ¥ arz ot wwRar of ¥ fawre
w1 & sEad & af,  afx 6
e agi gf @ w0 A g, www
STATE AAAT ATAAT ATEAT § | AT FH G
2 s usflaga 491 1 0F-0F da1 sAar
® v & fa¥ @ @, @t agt M 60
TR KT AT AT R A AT aw
1€ atw g Qd, @) smar w frew
Wag § A @M @ Amg A
SAGT §T §, AAAT 99 awdl § fE g
T VI 5qAT g & AT OF QI A%
wraw & wan fvar, awwre & sar fe,
it qw a9y Wi g @ 7 aeiee
1 @ & fa¥ sraw w1 o Faww

g g

# foor gy & oY 91 o @@ 4w
# ot g—uar oF a1 & w1 v qrAw
o€ ? 3§ gwy WY AU dg ag wE ¥
a= fvar mar — fx det o wagfen 1
9 @9 WY SI%r gAE 31 A, AT
g% s Ag) ad  § g S o
qr, AT ot ¥ faar ar | AWy A
# wfomd gt Y, sar ww=r @3, 0N
wer s, ow g vyl fe & aqmq
fra w2 Rar § o wawr & 10 wTe
) ox et o fr AaasTew dW
q% agd W W 6, a9 o | MW W
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¥ g5 Igr agl wewT gma ¥
qFurETAT 7 g ™1 aT—Why do you
catch the tail of the bull and not its horn.

qg fowrd TT § | TEET W JAW A
a% e, a& Awreamr &g vgar &
ware AU gaee faar wan, Tar
o £Y @ mar, gaw g @ fa,
oF Tar g AT, AL 6T AL gAT, W
@ ag & P ad g, @
m%fm;‘tmuﬂhﬁmﬂ
goeat & ArAw ¥ A wmar g wfew
@G AT ¥ A wgr v, A o fewr
q1, fra®t Yar-ede ) wEE 7 of

¢ fomi ag wgar §—I have been a vic-
tim of strange circumslances.

sat e i faeaary A § & &«
qur QIRA T | §H WHT H1 O TG
g7, dfeT sae 0F AT iw ¥,
60 W@ T ¥ 8, qg wAT &§ A4,
4} nar, fa e o forgr faar
a7 1Y 1 qgda A | 91 FfgT @
qega T a%ar ar, srew fAfqe &
aiare fawreY 94 9T gar 2 faar T,
ag fq 1 g=g7 @1, @A Fa1 T,
TR w1 AT, A €Ad ¥ AA, % F
ardy aGi o, #feaT @@ w4l AR
AIYT ATHAT AFY H1H % qar AEr |
qg e WA o7 | ENiEC gt a®
ATATAET T FAT §, ¥ ATHAR 97 FEA
¥, ¥t @rAA WY wE QT T

The Prime Minister is absolutely inno-
cent.

o o g fady Y oA A w )
We want to solve the mystery.

ag Wi g, g a8 aTed | g fwdl w1
aegw A & 1 g wrew fefaRT W
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a1 agf foar | I @y (o fe smew
fafaex ok a7% wfexr & warT &
w3 wafan dar fear mar) gad A
Lid]

He considered himself to be the tail of
the bull. In this casc we wanted the horn.

Ia®! a1y F4Y A owE 7w IEr_g
¥ g9 7df gar a1 s g Ar ot
afr g @1 zafo gu s § i o
amrar €1 safeng At ) wwd wiAE
qeT ot fedt ot ot &1 wEE A 3
AMAT TAEIAFT 4% A §F F7 A qqqT
gom & 94wt § 1 ag warw wafee amw
oY &, g1 WY § AT omar w1 6T
TR ®IE WY o §A Adr ¢ gafen
41T F4Y K1E aUFE FI | gH qdr @H
aoq I SRy 8 | fawdt @i R
wgr #eT qugfea § afao gn T ad
910 1 3R s S ger sufer ar ag 9
w1 | OF agfEd § aagiar aifF 3w faedr
F! @i gFar g | fSas g a1
ayat § s famr Afez Frawv H Az
wre Tqar w4 fgar ?

Was it the first transaction or one of the
transactions that went on ?

gafeon ag wa & o1 avar @1 errfee ¥
gatfan gu M qeq AT 9gy § ) afx
T T FT T AR HFL A & AT
ag W€ gaw Srdoe w@d foed e
AR qv {IAA A1 AF A ST QN
ITH! GAT FY &% | wWifE Tq g A fawr
wegd ¢ fe d @ g @wwe w@
goar a1 gat ) fet It qig @ o
¢ 1 safore a7 ¥ s ar dar grar § 1 Ty
T ¥ A WL AT qEA  GHEHT
T W wifirw 7§ I W UK
w1 &, ULTaET &% o § A A F w1
W a sAwfi v &1 zAAwT §
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afe sifare a7 amr § &7 fox fel 3
w7 far, 60 wra Tyar ¥ famr, feet
w1 fafret ¥ Tew fear o g9 @@
2 fear, faer oftag & ¥aeda 3 sgr a1
{1l wrw ¥ faar | (vawwmw) - gEfag
wgl a% d%1 &1 quA R, 9@ AF qY-
grar A s R Afr e ¥ImF fem o
!, zad fan v @ T WA T aA
T g7 al 1 nAerd Ay faw
Het o wew ¥ ey @ fagy a6 #r
HETT &) 1

SHRI B. K. DASCHOWDHURY
(Cooch-Behar) 7 We are having a very inter-
esting detate on the issuc of Rs. 60-lakh
fraud‘ casc that happencd last year. The
mover of this discussion wanted to whip the
dead horse cxpecting that it could move and
run also. Unfortunately, the mover of the
disctission could not give any clue, could not
put any questions to the house which the
hon. Minister might answer. No doubt, Sir,
he made out ccrtain points depicting the
chatacter and the personality of the person,
also alleging that Mr. Nagarwala belonged to
the group of secret scivice. Thut was his
private information |

17°'35 hrs
[S1rl R. D). BRANDARE i the Chair |

SHRI M. RAM GOPAL REDDY
(Nizamabad) : Which he made public.

SHRI B. K. DASCHOWDHURY : That
was the privatec information which probably
he got by his association with the service
officers. Whatever it be, the main question
that has been posed in this discussion is;
what is really the mystery and the mystery
followed by the furore 7 There is no doubt
about it. That is a matter that should be tack-
led. The real import of this one is that some
one telephoned and on the basis of this tele-
phone call, a large amount of money, Rs, 60
lakhs, was taken out of the vault of the State
Bapk of India. Questions were also raised as
to on whose account the money, that huge
amount of money, & block of money was
deposited. The basic fact is this. In the
vault, it is not necessary that a particular
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sum of money is to be accounted for. It is
the total amount of money, that has been
deposited in the vault for safety and security.
And what happened is that under the Tres-
sury Rules, only some authorised persons of
the bank are entitled to take out the money
form the vault. In that case, Mr. V. P.
Malhotra was one of those authorised per-
sons When this Mr. V. P. Malhotra, the
then Chief Cashier of the State Bank of
India instructed his deputies and the juniors
to take out the money. It was adequately
demanded by certain other officials to have
a proper rcceipt on that. As a matter of
fact, as reported in the newspaper, the entire
amount that was taken out from the vault
under certain special circumstances, was ent-
cred into. So, that was not the question. The
question is ¢ how this big amount of money
was deposited with the vault, safety vault
and it was placed in whose account ? That
was simply a safety vault where large amounts
of money, may be Rs. 60 lakhs, may be Rs. 6
ctores, are usually deposited as a measure of
security.

The next question which  really seems to
be very mysterious is : how that money was
taken out and for what purpose and about
this mysterious fact, the hon. Finance Minist-
er made it veary clear in his statement as
has been read out by the mover, that it was
really fantastic, it was unusual and it was not
proper on the part of a very responsible offi-
cer of the Bank to act in such a manner.
Thereafter, the enquiry and the other things
followed.

Questions have becn raised as to why the
Prime Minister's namc has been dragged into
this picture, ,,

SOME HON. MEMBERS: No body did it.

SHR1 B. K. DASCHOWDHURY :1I
have not yet finished.

...into the picture not even by the Oppo-
sition, not by the Opposition leaders but by
some bank officials. What was tne wrong for
the Prime Minister to deny ? The mover has
already referred to that, If some body refer-
red to the name of the Prime Minister, when
it has been adequately stated by this cate-
gorical statement, as referred to by the hon.
Member, Mr. Manoharan, that the Prime
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Minister was not at all connected with this
matter, does it require the Prime Minister to
deny it specifically 7 On behalf of the Govern-
ment that was denied by the hon. Finance
Minister and that all actions are being taken
against Mr. V. P, Malhotra in the matter.

The second point raised is that action
has not yet been taken against Mr. Malhotra
who acted in an unauthorised manner, It has
also come out and come to light in the
course of the discussion that action has
already been taken,

SHRI S. A. SHAMIM (Srinagar) : What
action ?

SHRI B. K. DASCHOWDHURY : He
has been suspended. There is an inquiry and
the inquiry report has already been submitted
to the Government which is under conside-
ration of the Government now. Government
will certainly take further action. Hon.
Members should appreciate the situation that
whenever any such mysterious thing takes
place, there must be certain procedures to be
followed. In this case, the main action that
has to be taken is against Malhotra who seems
to be the tirst man who acted in an unauth-
ulised way. Action has already been taken
in this regard. The matter was sent to the
commuttee of inguiry, and this inquiry com-
mittee has already submitted its report to
Government, as 1 have said, it is under their
consideration.

18 hrs.

The other question which has been asked
is why Mr. Kashyap had met with such an
accident and what the reasops for his death
were, My hon. friends from this side of the
House have already explained this matter,
Questions have also been raised about Mr.
Nagorwala's death, It was not the first time
that Nagarwala fell. He was going through
certain processes of treatment continuously
for months and months together. It was only
on the 2nd March of this year, 1972 that
he died. Even after his death, there are
certuin inquiries about what led to the circu-
mstances of his death. Those inquiries are
still going on.

About the accident case, everybody
knows that an accident is an accident, over
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which there is no human control. As a
matter of fact, Mr. Kashyap was one of the
inpuiring officers; he was a sub-divisional
police officer; while he was comiog to D:lhi
frcm outside, just in the opposite direction
some tongas were coming and they were just
speding up their vehicles at a very high speed
and the particular vehicle or car collided; in
that car Mr. Kashyap had his own relations
also. Those relations had nothing to complain
about, but | ind that it is only to have a
certain political game that some of the hon,
members have raised a doubt about the death
of Mr. Kashyap.

The hoi. members who raised this discu-
ssion knows full well that there arc eertain
inquiries going on about his death, und the
inquest report has not yet been received by
Government. So, considering ull thesc circum-
stances, whatever might be said against the
Government. 1 do not understand why the
hon. member gets so much agitated over this.

The orly basic puint was 1ecally the
mystcrious  conduct on the part of Mr.
Malhotra, What was the ultimate 1esult of
this big mysterious case ? The Government
and their machionery acted so promptly that
almost the entire amount of Rs. 60 lakhs,
leaving aside about Rs. 2400 or so which
could not be recovered, was recovered. Even
when Government have acted with all prompt
attantion to recuover this entire amount so
that there may not be any loss to the national
exchequer, we find that Government are being
blamed and the reputation of the Govern-
ment is put in doubt. As a matter of fact, the
measures taken by Government shall have
to be appreciated by us. So, the basic question
that remains is about the actions of Mr.
Malhotra. I understand that Government
will certainly take proper action. They will
take whatever action is necessary after going
through the inquiry committec’s report, and
they will certaintly apnounceit when the
proper time comes,

1 do not see that there is anything that
questions the reputation of the Government.
On the contrary, the reputation of the Govern-
ment has been enhanced by the way in which
they have dealt with the matter,
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SHRI SHYAMNANDAN MISHRA
(Begusarai) : So far as I see it, the subject
relates to two Finance Ministers. One Fian-
ance Miniser is of the Government and ano-
ther of the,,,

AN HON. MEMBER : Ruling party.

SHRT SHYAMNANDAN MISHRA :
ruling party: my hon. friend has guessed
rightly that Mr. Malhotra is the Finance
Minister of the ruling party. That is what
this case has uncovered and the country has
taken due note of it.

Now, Mr Chairman, [ hope the Fianace
Minister who is just infront of me has alre-
ady consulted the other Finance Minister
before coming to the House and replying to
the debate We scem to be living in the stran-
gest of all the worlds. We arc living in the
days of the most irresponsible courts, and I
would not like to mince words about it. We
are living in the days of the most irrespon-
sible police, the most dishonest, corrupt and
servile police, and a police which behave
like the domestic servant of those who are
in the Government. We are living in the days
of the most irresponsible State Bank of India.
Finally it is bound to beso in the final
count—we are confronting the most irrespon-
sible Government.

The Government does not come out with
any slatement as to what has happened. The
event has shaken the entire country and it
has been characterised as the greatest fraud
of the cerlury; yet, it has not prompted the
Government to come out with a statement;
and that point has to be hnmmered into
them But1 know they are going to evade
any inconvenient questions, and the Finance
Minister is very adept in making a very poli-
tical reply. But thercby he would be deluding
himself, for he cannot give a sop to his own
conscience,

On this question, we did not have any
statement from the State Bank of India either,
What is this strange creature of the State
Bank of India ? Js it responsible to the coun-
try ? Is it not a creature of legislation by this
House ? And yet, this body did not come
out with any explanation sbout this incident
in its annual report; they have mentioned all
kinds of things such as organisation, research
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and 0 on but not this, Am I going to put
up with any kind of reply from the Finance
Minister which suggested that 1t was a sub
Jject which was not considered fit enough to
be included ? I have gone through every sen-
tence in the annual report, and the report
does not make any mention of this.

Here, I am standing before you to say
that I wrote a letter to the Charrman’ of the
State Bank of India. Now he seems to be
the person who deserves the highest punish-
ments for all that has been done, I wrote
him a letter about three weeks back, may be
on the 4th of this month, but [ did not
elicit a reply from him till yesterday. 1
wrote to him, as a deposilor, as a Member
of Parliament who 15 responsible to his
people, for the nationalised banks and so
on. But then, the Chairman of the State
Bank of India did not think it fit to 1eply to
my letter till yesterday. And when the letter
comes, it is such a curt, useless reply. 1
must give it the contempt it deserves. He
1s the person who must be ejected from
office If this one instance does not make
the Government get out of office, at least the
Chairman of the State Bank of India must

go out.

MR. CHAIRMAN : Don't be so angry,
since he has not replied.

SHRI SHYAMNANDAN MISHRA : 1
may not be, but I think Lord Buddha must
more compassionate, (Interruption). What I
am suggesting is, this incident would have
blown any government to pieces in any ad-
vanced country, or the government, on this
very incident, would have resigned of its
own accord. We do not think that the
Government of any other party would have
come in that event we know their position
in this House. This Government should have
gone out of office because for this incident,
there is no parallel and no explanation to
the satisfaction of the people till now. And
therefore I was saying that we are living in
the day of the most irresponsible Govern-
ment and some of its important organs.

We are raising this question in this
House because the integrity of the banking
institutions and the people’s faith in them
are not only vital to the economic growth
but they are also vital to the maintenance of
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the moral fabric of this country. If this courageous enough to confess his guilt, the

point is not borne in the mind of the ruling
party, [ think they are not fit enough to run
this country. That is the basic question
which has been raised by all Members, one
Member after another, from this side of the
House, and they must address themselves to
this.

May I say a few words about the strange
trial we had in the court and about the role
of the court ? Can any body in his senses
say that this matter has gone through a trial
in the court ? I this was a trial, you will
have to find a new definition for farce. This
was the most farcial trial you have seen ever
in history. 1t has been amply pointed out
by one hon. speaker after another —the
record speed with which this matter was
hustled through not only in the case of cele-
brated Nagarwala but also in the case of
Mr. Malhotra. The way in which the trial
was conducted is prima facie proof of the
fact that the prosecution was anxious to bury
the matter with the utmost speed and haste
and the court was only too willing to oblige
it. It makes our head hang in shame. This
is not the trying court that this democracy
deserves. Let this be carried home to the
trying officers of the criminal courts, that
they have brought down to ashes the re-
putation of the trying officers in this country,
In the Godse case, in the trial of the murder
of Mahatma Gandhi,,,

MR. CHAIRMAN :
clude.

Pleasc try to con-

SHRI SHYAMNANDAN MISHRA : 1
cannot make myself rudiculous; I must have
my full say. This is a subject on which 1
shall have to assert my right. 1 have been
waiting for my chance,, If need be you ex-
tend the time.

MR. CHAIRMAN : There are certain
limitations; | shall huve to call the hon.
Minister at 6:30.

SHRI SHYAMNANDAN MISHRA : I
was saying that even in the case of Nathu-
ram Godse, although he made a clean con-
fession of his guilt, the trial lasted two years.
In the case of Bhagat Singh who was

case lasted for quite a few years. In the
case of Kennedy's murder, although the
accused said he had fired the fatal shot that
killed him, the Government of the day came
the conclusion that the matter required
deeper probe.

Here itis nota solo performance of
Mr, Nagarwala or Malhotra, Would the
Government ask anybody in hus senses to
believe that it wis a solo performance ?
Even in the matter of withdrawal of funds
from the vaults of the State Bank, it required
a number of persons to be associated with
it. What has happened to those accom-
plices 7 Why have they not been brought to
book ? Therefore, I was saying that the
courts have behaved in the strangest manner
possible. One is almost tempted to say that
this 1s a greater fraud on both the procedu-
ral law and the substantive law than the
fraud committed on the State Bank of India.
Therefore, 1 should say that this matter has
not gone through the trial and it requires
further trial and there is a valid case for
submitting this to the commission of
inquiry.

Let me say one word about the wonder-
ful role of the police. The police has always
been used by the ruling party for its own
private purpose. We have seen examples of
this in this very city of Delhi. 1 nppeal to
their sense of judgment in this matter.

MR. CHAIRMAN : Try to be short,

SHRI SHYAMNANDAN MISHRA :
There could have been a successful prosecu-
tion of Mr. Malhotta. Even if 409 was the
section under which the case was being con-
ducted, section 409 read with section 405
did provide ample scope for convicting
Mr. Malhotra, but that was not done. Don’t
you ask yourself, Mr. Chairman. a few
questions T The FIR was filed in the
Chanakyapuri police station, quite a few
miles away from the State Bank of India and
not in the Parliament Street police station
near the State Bank. Why was not this
question asked as to why the FIR was filed
at such & distant police station ? If the FIR
was properly examined, even on the basis of
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FIR at Chanakyapori, Mr. Malhotra should
have been prosecuted. The bank official bad
said in his FIR at the Chanakyapuri police
station that Mr, Malhotra withdrew the
amount wrongfully and he refused to pro-
duce a receipt for it. Was that not enough
basis for proceeding against Mr. Malhotra ?
But the prosecution officials elected to pro-
secate him on the basis of another FIR,
which had attracted the very sarcastic com-
ment from the higher court that the case was
made in such a way as to collapse before
the court ! A most dishonest thing happened
in this mannper,

Why did the case fail ? The most impor-
tant point to note is that police did not
challan properly; the police did not frame
the charges properly; the police did not put
up the case before the court properly. That
was the reason why the case failed. There-
fore I say that it is the most dishonest way
of dealing with the matter,

There are so many loopholes left in the
case. The most important one to which I
am going to draw your attention is this, It
was said by the trying officer that there
would be an opportunity for hearing
Mr. Malhotra; during the course of the trial
of Negarwala he is going to be cross-exa-
mined. That trial is not going to come
about now. That trial related to Mr. Nagar-
wala, When will we have an opportunity
of hearing Mr. Malhotra about the whole
story 7 There are so many points essentially
of a legal nature, which could not be cut
short. Even so, I have to accept the limi-
tation of time.

Why has the government not thought it
fit ot prosecute Shri Malhotta so far 7 The
plea cannot be taken that Shri Malhotra's
case does not stand judicial scrutiny. The
plea could not be taken because the case was
dishonestly proceeded with, the case was not
properly processed. | ask you, if thereisa
sabotage by an official in the Secretariat and
if the police does not take cognizance of it,
would the Government of India sit supime ?
Is the Government of India so helpless as
not to take action against an official 7 If an
official wants to blow up the Secretariat,
would you depend completely on the police ?
Now, if we are not that helpless in this
matter, then the government should have
found a way of prosecuting the chiel culprit
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in this matter, Shri Malhotra. But the govern-
ment has not thought it fit to do that. Here
is a person who has breached all possible
laws in the banking system, and yet he is
flourishing quile well. So, there is a casc
for a commission of inquiry. Without a com-
mission of inquiry the doubts in the minds
of the people are not going to be cleared.
Since there have been so many loopholes
left in the matter, since this case has not been
processed properly, since the Government »
India has lent itself to the charge that it has
stakes in truth not coming out in the matter,
since the Government of India has lent itself
to the charge that it has pressurized the
police and the magistracy in this matter,
there is a clear moral obligation cast upon
the Government of India to institute a com-
mission of inquiry under the Commission of
Inquiry Act. Then alone the public mind can
be clear about it.

SHRIC. M. STEPHEN (Muvattupuzha) :
Mr. Chairman, Sir, I consider it really a good
turning point that at the fag end of the pre-
sent session of Parliament this discussion has
come up.

SHRI S. A. SHAMIM : Much worse is
yet to come; the poster issue.

SHRI C. M. STEPHEN : Parliament
has disposed of serious business, has passed
momentous Bills and now we are in a mood
to take a little rest and at thattime it 15 only
p-oper, and ina way welcome, that these
matters are raised, one today and another
put up for tomorrow. 1 was listening, if I
may so claim, with a considerable measure
of open mind to the speeches that were being
made by the spokesmen on the other side.
Apart from my capacity as Congressman, as
a Member of Parliament I really wonder if
I could find out some material which would
prick at least my conscience in the back, as
a part of the ruling party. But I must con-
fess to a feeling that nothing new has really
come out,

SHRI 5. A, SHAMIM : That is the tra-
gedy.

SHRI C. M. STEPHEN : I do not want
this running commentary. Now, we are deal-
ing with a really serious matter.
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SHR1 K. D. MALAVIYA (Domaria-
ganj) : They are not serious.

SHRI C. M, STEPHEN : In the opposi-
tion also, not all but those who took the
initiative in the matter, concede that it isa
serious matter. So, [ would appeal to them
that they must have the fairness to keep an
open mind to hear whatever is attempted to
be said from here, if the effort is to find out
thg truth and not merely to malign the ruling
party.

Now what has come out here 7 T was
relieved to hear responsible leaders from the
other side, Shri Manoharan, Shri Jagannath-
rao Joshi and Shri Mukerjee comming out
with statements that they do not have any
allegation against the Prime Minister of
India. There is the statement of Shri Nagar-
wala stating clearly, you may call it a
declaration before his death that he has
absolutely nothing to say against the Prime
Minister and she is not involved in this.

SHRI S. A. SHAMIM : But the Prime
Minister needs Shri Nagarwala's certificate !

SHRI C. M. STEPHEN : I am quoting
the Opposition member, But there are two
solitary exeeptions. One is Mr. Jyotirmoy
Bosu. Certainly, we will not be surprised at
any statement that he may make. Mr. Joytir-
moy Bosu made out a statement that there is
a skeleton in the cup-board and he implied
by that that the Prime Minister is involved.

There is another Member, Mr. Shyam-
nandan Mishra, characterising the whole
thing as irresponsible. He made a statement
which 1 may be permitted to say is more
irresponsible than anything I have ever heard.
He made a statement that the Congress party
is involved in that. [ am not s rprised,
Because I know the mental background in
which he is_, ., (Iaterruptions) He is despe-
rate now; he has lost his balance,,..........
(Interruptions)

SHRI K. MANOHARAN : On a point
of order, Sir. I want to know what is the
mental beakground of Mr. Shyamnandan
Mishra.

SHRI C. M. STEPHEN : I have no
time.
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I do make an appeal to you. The whole
argument of Mr. Shyamnandan Mishra came
from one background, saying that the police
is bad, the judiciary is bad, the State Bank
is bad, the Prime Minister .is liable to any
sort of corruption and the ruling party is
bad. That is the start of Mr. Shyamandan
Mishra. I am happy that other Members
have not started on that assumption. I appeal
to the cleeted Members of Parliament, even
though they are in the Opposition, to accept
one thing. We had an election. The people
have given their verdict. The people have
sent certain people to Parhameat. There is
a judiciary under which we are functioning;
there is a police under which we are living;
there is the nationalised bank which is cont-
rolliug the finances of this country. Unless we
are prepared to assume. until otherwise pro-
ved, that these are good, we will not be able
0 carry on in this country. Let me appeal
to you—1I am arguing my casc —assume for
argument’s suke that these are fair. Let us
procced on that basis.

Now, what is the case before us ? two
individuals are betore us, Mr. Malhotra and
Mr. Nagarwala. Let us sce what they are.
We are spending so much time of Parliament
on that. Let us see what they are. Mr.
Malhotia just takes out Rs. 60 lakhs, walks
out, goes to a particular place, he meets
somebody and hands over the money to him,
and he is told, “You go tosuch and such
place. You will find the Pnme Minister and
you will get & receipt.”” That is what he is told,
This man takes out the mony, hands it over
to a person whom he is seeing for the first
time, not against a receipt. He changes his
car, gets away and he finds that the Prime
Minister is not there. He 15 told, she is in the
Parliament; he goes to find the Prime Mini-
ster; he is not ablc to meet her. Then, he
understands that there wes no such instruc-
tion. This is the statement he has given.
Here is Mr. Malhotra. Either he is a knave
or he is a fool. That is the position we are
finding before us.

Look at the other man, Mr, Nagarwala.
Mr. Jyotirmoy Bosu was arguing about Mr.
Nagarwala, When I heard him, I was wonde-
ring whethre a Deniel has come to judgment.
Mr. Jyotirmoy Bosu takes out the statement
given by Mr. Nagarwala and he reads it out,
Who is this Mr. Nagarwala 7 That is the
picture that is before us ? That man waits at
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a particular place, takes Rs. 60 lakhs--these
are admitted facts —and coolly leaves away.
He keeps a revolver, an unlicensed 1evolver,
with him—he had got to be prosecuted.
Anyway, he is a fellow who keeps a revolver
with him. I do not carry a revolver; most of
us don't. But here is a non-violent fellow,
absolutely a paragon of virtue; he has got to
keep & revolver with him; he takes the money
and goes away. And that man is there, and
that is the man who has admitted that he is
a criminal; no doubt about it; misappropria-
tion has been committed; money had been
whisked away; money has been recovered
from him; he had kept a fire-arm and had
no glorious precedents, although Mr. Bosu
finds him a man of glorious precedents,
may be, comparable to his own_, (laterrup-
tion) He fougkt in the army. Mr. Bosu also
has got that past, I am told, (/arerruption)
As against a party for which the people gave
their vardict, as against the party which 1s
in control of the government of this country,
as against a party which 15 regulating
the destiny of the nation, whether you
want it or not, as against a judiciary, as
against the State Bank of India which is
controlling the finances of the country, merely
because there was a fool on the one side and
a confirmed criminal, by admission, on the
other side_, (Interrupnian)y 1t was said, ‘Here
15 Nagarwala; prosecute him; and Govern-
ment ust quit’. That 18 what Mr. Mishra
says. Why ? Mr, Nagarwala took away Rs.
60 lakhs and therefore Government must
quit; Mr, Nagarwala took away Rs. 60 lakhs
and therefore judiciary must be hquidated;
Mr. Nagarwala took away Rs 60 lakhs and
therefore the Chairman of the State Bank of
India should go ? What has the Chairman
of the State Bank of India to do with this ?
May 1 say this ? At 12'30 this incident took
place. Within five minutes, the Deputy
Chief Cashier lodged a complaint with the
Parliament Street Police Station saying that
this had taken place,, (Interruprion)

SHRT JYOTIRMOY BOSU : On a point
of order, The incident took place at 12-30,
and the complaint was lodged at 4 30 p. m.
What were you deoing for four hours 7
(Interruption)

SHRIC. M. STEPHEN : My friend is
misinformed or he is prejudicially informed.
What happened was that the Chief Cashier
took away the money. Two people, together
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went to the strong room and collected the
money. Entry was made there. But the
Deputy Chief Cashier must be accounted to
by this man, but he does not do; he says
he would return the voucher and walks out.
The records show that the moment Mr.
Malhotra walked out, the Deputy Chief
Cashier lodged a complaint with the police, ,,

SOME HON. MEMBERS : No, no.

SHRIC. M. STEPHEN : The records
will bear it out, This miserable police about
which Mr. Mishra was saying._, (Intecruption)

SHRI S. A. SHAMIM : On a point of
order, ,,

MR. CHAIRMAN : Please sit down.

SHRI S. A. SHAMIM : You cannot
stop 2 member from raising a point of
order,,,

MR. CHAIRMAN : You need not tell
me; please sit down__ (Interruption)

SHRI C. T. DHANDAPANI (Dhara-
puram) : The Deputy Chief Cashier or any
employee of the Statc Bank cannot directly
go to the Police Station. They can only go
to the Agent.

SHRI C. M. STEPHEN : Now, there is
another question. There was an attack
against the police. What has happened here ?
Rs. 60 lakhs were whisked away for what-
ever reason. Within six hours’ time, the
money was recovered; the entire money was
recovered in six hours’ time. This goes to
the credit of the police,, (Interruption)

SHRI PILOO MODY : I think, he has
got the Home Ministry's file with him,

SHRI C. M. STEPHEN : Thisis my file.
SHRI PILOO MODY : Let me see it.

SHRI C. M. STEPHEN : This is my
file.

MR. CHAIRMAN : Kindly take your
Sehl.
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SHRI PILOO MODY : Itis a Minis-
try's file. Let me see it please.

SHRI C M., STEPHEN

: I am coming
to it.

Therefore, the Government have done
what they should. Prosecutions were launched
against the people who werc found to be
criminals. Disciplinary action was taken
against persons against whom action had to
be taken. The lost money was recovered and
the Bank has not lost any money. Procee-
dings were started and there is nothing which
remains there.

The only thing that remains there is two
criminals. One crimingl admitted to bea
criminal and something has happened to him.
That was the only thing. May I ask with
all respect- is this a matter for this Parlia-
ment to debate about ? What has happened
about this 7 Let us know. Absolutely noth-
ing. This has been explained already. There is
nothing that remains to be explained further.
One more thing, 1 am finished.

Now, the purpose is absolutely clear.
When Mr. Jyolirmoy Bosu took up this
issue, the purpose is certainly clear. I am
not questioning the motives of the other
friends because they have not attributed any
political motives whereas Mr. Jyotirmoy
Bosu did it. Why ? Let me ask you. My
learned friend who spoke before me has
explained it away. I do not want to labour
further on that. 1 can understand anything
but for the Marxist Communist Party spokes-
man to come out with a statement which
betrays his moral indignation and charging
corruption and inefficiency in the administra-
tion, 1 cannot understand, because the record
of the Marxist Communist Party is there
before us I come from a State where the
Marxist Communist Party was in power,,,
(Interruptions) 1 want to explain the political
implications about it. Let anybody do any-
thing But, they are now charging us with
inefficiency, and Mr. Jyotirmoy Bosu, with
corruption and the rest of it.

SHRI PILOO MODY : On a point of
order, Sir. Mr. Stephen seems to be labour-
ing under the impression that this is a per-
sonal battle between him and his Party and
Mr. Jyotirmoy Bosu. 1 would like to make
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it clear that we all of us in the Opposition
charge him with the same thing.

SHRI C. M. STEPHEN : There isa
distinction. There was no allegation from
Mr. Manoharan, , (Interruptions)

SHRI PILOO MODY : Sir, the file bas
disappeared. I made a charge earlier that it
was the Ministry’s file. That file has disap-
peared. I suggest that you insist that that
file be laid on the Table of the House
(Interruptions)

SHRI C. M. STEPHEN : Will you con-
trol this House or not, Sir ?__ (Interruptions)

SHRI PILOO MODY : Where did that
file go ?

SHRI C. M. STEPHEN : To Mr. Mody's
house.

SHRI PILOO MODY : | want to know
where that file has gone.

SHRI RAJ BAHADUR : He is wasting
the time of the House.

SHRI PILOO MODY : I made a charge
here that he was using the Ministry's file and
all of a sudden, the Ministry’s file has dis-
appeared.

SHRI C. M. STEPHEN : I was not using
any Ministry's file. It was my file which 1
was using. I was not using any Ministry’s
file.

Now, let me conclude,,,

SHRI PILOO MODY : I made the
charge that there was a file over here, which
has deliberately been spirited away by fellow-
conspirators sitting around him. (Inrerrup-
tions)

SHRI 8. A. SHAMIM : Shri Amrit
Nahata is going away with that file and he
is going out of the House.

SHRI C. M. STEPHEN : It is a serious
altegation which has been made. I am not
liable to show my papers to anyone, I have
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got my property and I need not show it to
anydody. ([aterruptions),

MR. CHAIRMAN : No Member is
allowed to peep into the files of private
Members.

Now, Shri C. M. Stephen may sit down.

SHRI C. M. STEFPHEN : Let me con-
clude my speech with just one sentence,,,

SHRI PILOO MODY : You may please
quote the rule under which that is not
aliowed.

SHRI S. A. SHAMIM : Sir, Members
have seen Shri Amrit Nahata leaving the
House, carrying that file. (Inrerruptions)

MR, CHAIRMAN : If hon. Members
have any suspicion that the hon. Member
who was speaking had been using Govern-
mental files, there is a procedure for it,
and they can adopt that procedure. But et
them not disturb him mow.

SHRI ATAL BIHARI VAJPAYEE
(Gwalior) : Where is that file ?

MR. CHAIRMAN : Hon. Members have
to prove that he was using a governmental
file. They can adopt the proper procedure.
But let them not disturb him now.

SHRI C. M. STEPHEN : It was nota
governmental file. 1 accept this challenge.
Let me conclude now with just one more
sentence. (/nterruptions)

SHRI K. MANOHARAN : When
Shri C. M. Stephen was speaking, my hon.
friend Shri Piloo Mody had made a specific
charge that the Home Minustry’s file was being
used by him_,,

SHRI PILOO MODY : Some Ministry's
file, I do not know which Mmistry's,

FHRI K. MANOHARAN : Within
fifteen minutes that file had disappeared. I
have seen the file and it has disappeared.

SHRI PILOO MODY : It was some file;
whether it was the Home Ministry’s file or
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the Finance Ministry's file or the CID file, 1
do not care; but it was some Ministry's file.

MR. CHAIRMAN : Let me first dis-
pose of Shri K. Manoharan's point of order,

SHRI G. VISWANATHAN (Wandi-
wash) : May ! say something on the some
point of order?

MR. CHAIRMAN Let the hon.
Member kindly take his seat, I have under-
stood his point of order.

AN HON. MEMBER : The file has
reached Shri K. R Genesh by now.

MR CHAIRMAN : A suspicion is Jurk-
ing in the mind of some hon. Members, and
they are therefore raising a point of order,,,

SHRI C. M. STEPHEN : Let me con-
clude my speech,

MR. CHAIRMAN : The hon. Member
may kindly take his seat. Now, the hon,
Minister. (Interruptions)

SHRI C. M. STEPHEN : | have been
insulted in this House. I am demanding your
protection. I am entitled to have it. I am
not yielding. 1 have been called names.

MR CHAIRMAN : Take your seat first,

SHRI C. M. STEPHEN : I have been
insulted in this House by Shri Mody. 1
do not accept his charge. Unless you are
prepared to extend mutual respect for each
other, how can we carry on ?

MR. CHAIRMAN : Take your seat first.
I have observed that there was something
lurking in the mind of some Members; there
was a suspicion. (Mnterruption) Take your
seat. Mr. Mody says that it wasa file
from the Home Ministry, which was not a
fact. The hon. Member has been denying
it. Therefore, why do you want to accuse
him that he was using a government file ?
Kindly take your seat.

SHRI C. M. STEPHEN : Let me have
my say.
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MR. CHAIRMAN : Arec you not satis-
fied with my explanation? When 1 am
taking your side, I am arguing out your case.
you are not satisfied ?

SEVERAL HON. MEMBERS : rose —

AN HON. MEMBER : How can you
argue his case ? (Interruption)

MR. CHAIRMAN : Kindly take your
seats first. 1 was explaining his case, his
view-point, and at the same time factually
interpreting what happened in the House.
Therefore, Mr. Mody, take your seat first,

SHRI JYOTIRMOY BOSU : Sir, Are
you clear in what you have stated ?

MR. CHAIRMAN : | was explaining his
own view-point.

SHRI SHYAMNANDAN MISHRA :
Sir,on a point of order. (Interruptions)

MR. CHAIRMAN : Take your seats
first, till T allow you to raise the point of
order.

SHRI PILOO MODY :Can I make an
explanation, Sir ?

MR. CHAIRMAN : Kindly listen to me
first,

SHRI K. D. MALAVIYA : Wil you
please allow me to say a few words ?

MR. CHAIRMAN : I am not allowing
anybody.

SHRI K. D. MALAVIYA : Will you
please allow me to say a few words ?

MR. CHTARMAN : Nobody is allowed.
SHRI C. M. STEPHEN : 1 feel insulted.

SHRI K. MANOHARAN : You have in-
sulted the House,

MR. CHAIRMAN : 1 must explain the
position. I was up trying to explain as he was
in the midst of his sentence,,,
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SHRI SAMAR GUHA : No, Sir. Let us
know whether it was a slip of the tongue
due to which you used that word , (/nterrup-
tions)

SHRI RA) BAHADUR : They do not
want to have the final reply; that is why
they are creating trouble.

SHRI C, M. STEPHEN :1am on a per-
sonal explanation; kindly permit me to make
a statement.

MR. CHAIRMAN : I shall call you
later,, (Interruptions) Whatever has gone on
record, you can sece and ask me questions
and 1 shall answer.

SHRI JYOTIRMOY BOSU : Under rule
376, I am on my legs.

SHRI K. D. MALAVIYA : Hordes of
them, about fifty of them stand up and dis-
turb the functioning of the House, including
Mr. Piloo Mody, you are not controlling
them. Mr. Piloo Mody should not be allowed
W\ Interruptions)

MR. CHAIRMAN : The matter is closed.
The hon. Minister.

SOME HON. MEMBERS : No.

SHRI K. D. MALAVIYA : He is becom-
ing intolerable; he must be turned out of
the House. There is a limit tu it.

SHRI PILOO MODY :Please take care
of him.

SHRI1 K. D. MALAVIYA : Mr. Chair-
man, you must ask Mr. Piloo Mody to get
out of the House before we can take up any
other business,, (Interruptions)

18.55 hrs.

| M=, SPRARER in the Chair]

MR. SPEAKER : 1 bhave not able to
appreciate what is going on. After all, this
Parliament is meant for discussion and deci-
sions. There is so much shouting. I am very
sorry. It reflects so badly on us. (Faserrup-
tions). You are excelling each other.
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SHRIK. D. MALAVIYA : Ona point of
order, Sir.  This Member of Parliament
Mr. Piloo Mody, has been disturbing the nor-
mal proceedings of the House for about half
an hour. He has been laying false accusations
against hon, Members,

SOME HON MEMBERS :
(Interruptions)

No, no.

SHRI K. D. MALAVIYA : He has been
doing a political crime, He must be asked to
get out of the House. Otherwise, normal
proceedings of the House cannot go on. We
have been hearing and seeing the drama go-
ing on. He has been misbehaving and is spoi-
ling the reputation of this House. (lnterrup-
tions). A promise should be taken from him
that he will not misbehave in future.

MR. SPEAKER : Mr. Mody, kindly be
cautious about your remarks (/nterruption.)

SHRI SHYAMNADAN MISHRA : What
has he done, Su, to attract this comment
from you ?

MR. SPEAKER ; lle keeps on passing
remaiks and retons. Stometimes they are
not to the members® hiking. All 1 tell him is
it 1s much better if he keeps quiet. 1f he
want s to raise anything, he might get up and
say it. (Interruptions). Mr. Bhandare has told
me everything about it.

SHRI PILOO MODY : Sir, you have
allowed him to malign me. ] will not say
anything.

MR. SPEAKER : | am just giving a
friendly advice. A number of times I have
advised you. If you want to raise anything,
you better get up and say it. We are not in
8 position to judge, when you pass your
remarks and retorts while sitting. Sometimes
they are pleasant and sometimes they are
offensive. You should be very cautious about
passing such remarks.

59 brse.

SHRI H. M. PATEL (Dhandhuka) :
Mr. Speaker, Sir, 1 was really astonished and
somewhat shocked at some of the remarks of
the last speaker. He referred to Shri Nagar-
wala as a confirmed criminal. Is this not an
improper thing to-day ? I am showing this as
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an illustration of the spirit in which the rul
ing party is taking up this matter, which is
of very great importance. This is a matter
which ought to be gonc into with an open
mind, we have to see through and find out
where the truth lies. A certain incident took
place,,, (Interruptions) Our object in bringing
forward this motion was clearly to get at the
truth, For that an open mind is very neces-
sary. That is why 1 started with this illust-
ration about calling Shri Nagarwala a con-
firmed criminal when a trial was still to take
place,  (Interruptiony).

I will now come to the withdrawal of
Rs. 60 lakhs from the State Bank of India..
(Interruptions) 1 will be very brief and T will
confine my remarks to one particular aspect
of this matter. Right from the beginning the
Finance Minister has sought to justify this or,
if you like, explained it on the ground that
the money was taken from the currency chest.
The currency chest is nothing more than an
ingenious device for transferring money from
one place to another,or supplying funds
from the particular office where the currency
chest exists. Therc are big complicated pro~
cedures for drawing money from that, into
which I will not go. Becausc, the currency
chest is there for a particular purpose. When
money goes into the currency chest, when
notes are put into the curreney chest, they
cease to be in circulation; they are, as it were,
withdrawn from circulation The withdrawal
from the currency chest calls for quite a com-
phicated procedure an important procedure,
where nothing can be done without certain
things being put in writing and on 1¢cord.

Here it is said that the money was taken
vut of the chest, three persons were involved
and all of them took oral instructions. Here
you have Shri Malhotra, the chef Cashier.
His Deputy Chief Cashier goes along to the
Deputy Head Cashier and says Rs. 60 lakhs
are wanted. Just on that, we are told by the
Finance Minister, money is taken out of the
currency chest, He has never at any stage
explained this, even though this 1s an impor-
tant point.

MR. SPEAKER : He should copclude
now.

SHRI H. M. PATEL : Because [ amat
the tail and, it naturally appecars that the
whole thing is being prolonged by me,
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This is & most important point. The
Finance Minister has been continuously em-
phasizing this question of currency chest.
May I read out from the first statement
made when the call Attention Notice was
moved by Shri Piloo Mody in this House ?
This is what the Minister of State, Mr. K. R.
Ganesh, had to say on the subject. He says :

“According to the officer-in-charge of
cash and the Deputy Chief Cashier res-
ponsible for the withdrawal of cash from
the currency chest who gave the above
information, Shri Malhotra told them
that the money was needed for making
some large payment "

As if on such a statement, anybody would
ever be permitted to take out the money
from the currency chest, This is totally
wrong. The Finance Ministry had acquiesced
in this. I use the word ‘acquiesee’ for this
reason. When was this statement made ? It
was made on 26th May, 1971. To this day
no further information has beon vouchsafed
to this House as to how exactly this happe-
ned.

The Finance Minister said on that occa-
sion—1] yuote—

*1 certainly agree that it is fantastic and
unbelievable that an officer of long stand-
ng with more than 20 years of service
should act in such a stupid manner.”

It is not stupidity, It is nevertheless fantastic
and unbelievable. Then, he goes on to say,
“It is something more than that.”” He him-
self says, “But [ do not want to express an
opinion at this stage." Quite right. He
should, certainly, not express an opinion till
he obtains the facts.

What has the State Baok or the Reserve
Bank done ? All of them are involved in
this. After one whole year, what has the
State Bank done about these three persons ?
We are hearing about Mr. Malhotra. Why
were others not suspended, the Deputy Head
Cashier and the Deputy Chief Cashier ?
What is more, this information must have
been given to  the Agent. What action did
he take 7 Has the Reserve Bank gone into
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this further 7 What further instructions has
the Finance Minister issued ?

The Finance Mipister later said, *‘What
can one do ? There are rules. We have exami-
ned the rules. They are perfect. It is only an
individual who has certainly gone mad.” It
is not one individual who can take out
money like this from the currency chest
which is in the head-office of the State Bank,
That is quite impossible. That cannot be
done. That would not be done under any
circamstances. There are many things in it.

What it suggests is clear. The currency
chest idea was thought of because of the
large amount involved. How else to find this
large amount which can immediately be got
at, not only immediately, but to be with-
drawn on oral instructions from outside and
oral instructions within the State Bank. The
whole thing has to be done orally, and to
find Rs. 60 lakhs in cash.

The hrst report of the police makes it
very clear. What does the Deputy Chief
Cashier say when he makes his -iatement to
the police ? He says, “1 told the Head Cas-
hier that the trunk cotained money from
which I have to pay.” 1 do not know the
exact words. The words are to that effect.
He said that Rs. 60 lakhs from the trunk
have to be taken out. That really means
that the currency chest was just merely used
as a receplacle for this trunk containing
money which had to be kept there for some
particular purpose. Whatever it my be. I am
not interested in that, 1 am only interested
in this that here, we have a nationalised
institution, the State Bank, It operatcs with
this degree of negligence, on their own
admission, The Chairman of the State Bank
says at the end of a year that Mr. so-and-so
i» under suspension. Maybe, no furtber depart-
mental action is taken because the matter
is sub judice,

Now, if you could act so quickly and so
promptly insofar as Mr. Nagarwala was con-
cerened, what prevented you from going ahead
with the case against Mr. Malhotra ? Why
is it that you could not ask for some degree
of expedition ? Why has the Finance Minister
not come to this House on his own saying
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that in this deplorable instance, there is some-
thing that is highly discreditable, “I must
tell you the progress of our enquiries made.”
That is what should have happened in any
democracy which was functioning as a demo-
cracy, any Ministry which was functioning
as a Ministry, responsible to this House, But
because you think that the opposition is small
you can ignore it. That should not be the
right attitude, _, .. .. (Interruption) 1 am only
talking about attitude_, . (Interruption) 1 am
referring to this particular matter and I have
no doubt that the Finance Minivter will ex-
plain the things to our satisfacton. I am
sure, he will find that the points that 1 have
raised are certainly relevant; they are not
irrelevant,

I do not wish to take the time of the
House except to say that when something
happens that is clearly wrong, then, surely,
a thorough aod detailed inquiry has to be
made The Munister of State in the Ministry
of Finance himself said only a few days
ago, when the question of some similar
amount being carried away from Cilcutta
branch of @ nationalised bank was raised,
that they had been acting promptly, and he
gave out consideiable details of the inquiry
made. But not even a fraction of that inve-
stigating mind has becn 4pplied to this case,
Why ? This is what baffles us. Undoubtedly,
n normal circumstances, the Government
appears lo want to bealive to these issues
because there have been other cases of defa-
lcation and misappropriation. And these will
go on happening. This was a case distingui-
shable from all others, and that is why 1t is
of special importance, Everything that should
never have happened happened has happened.
Therefore, 1 would urge that the Financc
Minister, now at least, gives us full infor-
mation and accedes to our request for a
Parliamentary inquiry.

SHRI C.M. STEPHEN :1 wanted to
offer a personal explanation. Shri R. D.
Bhandare, when he was in the Chair, said
that 1 would be called later. I want only
two minutes. Something happenced in your
absence. I am saying this with a heart full
of pain because I felt I had been insulted,,,

MR. SPEAKER : You can do it later.

SHRI C. M. STEPHEN : 1 must explain
my position, Sir. Shri R. D. Bhandare said
that T would be called
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SHRiC. M. STEPHEN : 1 am a person
clected to Parliament. I claim, 1 bave got
my own record of public service, Every
member brings his own files. I came here
today. I was not scheduled for speaking
!odl.y. In the course of discussion I was
informed that my name was in the list, Some
Papers prepared by my party, 1 took from my
colleague and thery were with me I was con-
sulting them and I was speaking. The ques-
tion is this, Mr. Piloo Mody came out with
a statement that I was having the Govern-
ment files. I immediately repudiated it, held
up the file and said that that was not a

Government file; that was my file. (Interrup-
tion)

SOME HON. MEMBERS : No, no.

SHRI C. M. STEPHEN : Let me complete
it, Sir. The question that 1 am raising is
this, A member brings his papers. An allega-
tion 15 made and the member repuditates it,
A ruling was asked for and Mr. Bhandare
who was in the Chair gave the ruling. It is
not open to any body to peep into the papers
another member is carrying (Interruption) Mr.
Piloo Mody started peeping into my papers.

SHRIC. M. STEPHEN : The question
I am rasing is this. If the statement [ made
before the Bar of the House, ., .,

SHRI SAMAR GUHA : On a point of
order, Sir.

SHRI C. M. STEPHEN :1 am on a
point of order. I did not want to carry it
on, 1 will do 1t in a minute.

1 want to know it. The important ques-
tion that arises out of this is: is 1t open to
any Member of this House to look into the-
papers of another hon. Member and to say
that the papers he is carrying arc such and
such and demand that the papers be circu-
lated ? If it is repudiated by the Member who
carries the papers, is it open to the member
to persist and to say that the stalement made
by the Member is not true, incorrect and is
it open to carry on further investigation ? If
the statement I made before the Bar of this
House is incorrect, I have committed a con-
tempt of the House, On the other hand, if
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the hon. Member has made allegations aga-
inst me and has done something which is
pot permitted under the Rules, that is, prying
into the papers of the other member and
dancing about and looking into my papers
and obstructing my speech, that member has
committed a contempt of the House and he
has committed @ breach of privilege of the
House. That is all what I want to say. The
paper that I was carryisg was not Govern-
ment paper, It was my own paper.

SHRI P. K. DEO (Kalahandi) : This is
a charge against Mr. Piloo Mody and he
must refute it.

SHRI SAMAR GUHA : My point of
order is this,. When one hon. Member was
participating in the debate, it was seen that
there was a file before him and it appeared
that he was making reference to that file and
from the way he was making reference to
the file and from the way he was using the
file, suspicion arose in his miad that this file
is not a personal file but an official file. That
Member immediately drew the attention of
the Chairman and then certainly what
happencd ? If any Mcmber makes use of
any file or makes any reference to any file
or mention about it, is it not that other
members can demand that he make a clear
statcment of the nature of the file and what
it is ? It is within our pwiview and privilege
that even we can ask him to produce the file
on the floor of the House. When this dis-
cussion was going on, suddenly it happened
that another member immediately took the
file and whisked it and sent it away. I want
to know from him whether it is permissible
for any hon. Member in this House to know
what is that file if a file is used and if he
wants that that file should be produced on
the floor of the House, whether it is per-
missible, , (Jnterruptions)

MR. SPEAKER : It seems the Chairman
has aiready given his ruling on that. -

SHRI SAMAR GUIHA : I want to know
your ruling.

MR. SPEAKER : 1 would like to know
from Sbri R. D. Bbandare whether he gave
his ruling or made certain observations.
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SHRI PILOO MODY : That cannot be
discussed in the House.

SHRI R. D. BHANDARE : I would re-
quest you, Sir, to see the record and then
you can ask me the question so that I can
reply.

SHRI PILOO MODY : May I say,

MR. SPEAKFR : Will Shri Piloo Mody
sit down please ? 1 have to deal with the
other gentlemen before I deal with him.

The hon. Member has raised a very
imporlant point of order and I think it must
be decided. I think the Chairman had
already cleared this. If a Member quotes
from a certain docement |

SOME HON. MEMBERS : Hc¢ was not
quoting.

SHRI B. 8. MURTHY (Amalapuram) :
He did not quole, (Mrerruptions)

MR. SPEAKER : The Members are all
mature people. What is this habit which
they have developed? They are august
Members of Parliament. What is this ? Why
arc they so impatient and so irritable ? Why
should they appear to be such highly explo-
sive material 7 1 am very sorry that they do
not listen to anything. It would have been
much better if hon. Members would have
used their abilities and their intelligence in
refuting the arguments and fighting them on
the basis of a very logical specch, but they
suddenly get up and make noise. If a Mem-
ber has not quoted from that but is just
referring to that, I do not think that there is
any dispute about it. If he quotes from
that, the other Member can contest it
Otherwise, if he does not gquote from that,
the validity of the document cannot be
questioned.

SHRI K. MANOHARAN : Do you
mean 1o say, Sir, that any hon, Member can
possess 8 Ministerial file ?

MR. SPEAKER :
its,,,

I do not know where



337 Disc. re. Payment of

SHRI RAJ BAHADUR : 1 repudiate
this. There was no Ministerial file with him.
1 must repudiate this.

SHRI P. K. DEO : The Ministers have
taken an oath of secrecy, and they cannot
pass on their files to piivate Members.

SHRI G. VISWANATHAN :
Ministerial file.

It was a

MR. SPEAKER : If he was not quoting,
then it 15 a different matier. He might have
been quoting from anything which may have
been on his palm or a file or in his hand.

SHRI PILOO MODY : I very much
regret that my hon. friend Shri C. M.
Stephen brought this point up once again, ,,

SHRI AMRIT NAHATA (Barmer) :
After your ruling, can he discuss 1t again ?

SHR1 G. VISWANATEIAN :
the person who took away the file.

He was

MR. SPEAKER : What is Shri Piloo
Mody on ? Is he giving a personal ¢xpla-
nation or 15 he 1aising a point of order ? Or
15 he saying somcthing on the basis of what
Shr C. M. Stephen has said 7 If he is giving
a personal explanation, then personal expla-
nation on what ?

SHRI PILOO MODY : 1 have been
accuscd of something. I must give you my
end of the story. What 15 s0 strange about
it?

MR, SPEAKER : But his end is unen-
ding. That 1s the pity of it. The stoiy musi
end somewhere.

SHRI PILOO MODY : It will end
right here after 1 finish. I am sorry that Shri
C. M. Stephen brought this matter up
again. He was referring to a particular file .

SHRI C. M. STEPHEN : No.

SHRI1 PILOO MODY : He was referring
to a parficular file which incidentally was
placed like the file which I have kept
before me, and he was speaking from his
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memory, All of a sudden, he said something
which had not appeared i. any single news-
paper that I could recollect. I did not
remember reading that particular bit of in-
formation anywhere. Just at that point,
Shri Jyotirmoy Bosugot up on a point of
order contesting the fact that Shri C. M,
Stephen had just stated.

SHRI JYOTIRMOY BOSU : Very true.

SHRI PILOO MODY : While Shri
Jyotirmoy Bosu was on his point of order,
Shri C. M. Stephen all of a sudden goes
and refers to that file, checking up whether
he had made a mistake, That was my
assumption

SOME HON. MEMBERS : No, no.
SHRIC. M. STEPHEN : That is s
assumption. (Infe rruptions)

SHR! PILOO MODY :1 am saying
that, that is my assumption.

MR. SPEAKER : 1 would like to tell all
my young friends that they are now Members
of Parliament and they should not consider
themselves as too young. They should try
to behave in a more mature manner. Afte:
all, why do they lose their patience ? After
all, this is a Parliamentary foium where we
talk to each other, and we discuss 50 many
things and we arrive at conclusions.

SHRI PILOO MODY : As 1 said, it was
my assumption that he was checking on the
facts. Whether my assumption was correct
or wrong is something that cannot be drow-
ned by that noise. The fact of the matter is
that when I saw Mr. Stephen do that, |
started wondering that while when one makes
a speech one has notes, and one has occa-
sionally a speech written up, but one does
not carry an entire file which looked like al-
most a case from which you refer to some-
thing that one is going to say. So, it made
me suspicious and I felt that there was some~
thing that needed to be pointed out, which
1 did.

Thereafter, 1 am afraid Mr. Stephen lost
his nerve. Instead of offering the file which 1
asked him to show me, he started hiding the
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file and holding it as fast as possible. 1 said,
“May I secit?” aod three people from the
back jumped forward asif [ was going to
steal something. (Interruptions)

MR. SPEAKER : Why did you ask for
his file ?

SHRI PILOO MODY : Thercafter, I
pointed out to my friend on this side, please
see the way in which Mr. Stephen is clutching
his file. And the next moment, the file had
been spirited away. I leave it to you to draw
your own conclusion, Sir,

MR. SPEAKER : 1 think I should give
the right to Members to ask for each other’s
file and I should be given the power to call
for the file.

SHRI PILOO MODY ¢ 1 am now dis-
cussing a particular subject, on a particular
i1ssuc on a particuiar point. Mcmbers come
with all manner of papers and books. But
this was a very different sort of thing, and
it is not to be generalised in this fashion.

MR SPEAKER: I am sorry. Why should
you ask for another Member's file, anb mahe
one embairassed about it ? (Interruptions).

SHRI1 SAMAR GUHA : It
cial file.

was an offi-

MR. SPL AKER : That can be otherwise
also. But it should not have been brought to
the Speaker's notice; you must have settled
it yourselves. Now, Mr. Dandavate, 1 am
sorry. You arc very much late,

SHRI PILOO MODY : [ made that alle-
gation that this was an official file but the
Chair took no notice of it at all. What am I
supposed to do 7 Forget about it ?

MR. SPEAKER : If the hon. Member
says it is not an ofticial file and it is a private
paper, what should be the rule ? Should 1
ask for a search ol the papet ? (Inferrup-
Honis).

SHRI PILOO MODY : ‘We appreciate
you difficuity just as we want yon to appre-
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ciate our difficultics. The matter may end
here and the Minister can be called to reply
to the debate.

MR. SPEAKER : Mr. Dandavate, you
are very much late,
PROF. MADHU DANDAVATE

(Rajapur) : Sir, I only want to make 2 sub-
mission. I do not want to speak. I would
only like to point out that there are parties
or groups who are in the habit of holding
the House to ransom and they suffer while
they spcak. Even if 1 do mnot speak I will
continue to suffer but 1 will not hold the
House to ransom.

MR. SPEAKER : I quite agree with you.
But your time has been taken up by this
ransom.

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): Mr. Speaher,
Sir, 1 have been listcning to the debate for
the last three hows and a hall Some relevant
points, and some which were otherwise, were
also made in the coursc of the debate. | do
not want to speak 1n a spirit of scoring a
debating point, | think the most important
point s to see that the facts of the case, as
we sce them, are put forth before the House.
I wish I can convince and <atisfy the Mem-
bers of the Opposition but I am not sure
about 1t because | do not know whether they
have got an open mind on the yuestion. But,
if they have, certainly they should be con-
vinced about it.

The main point is_, (Interruptions),, 1 did
not utter a word by way of interruption
throughout the debate. So, 1 would certainly
be entitled to be keard uninterrupted. Ulti-
mately you have your own views and we will
have our own opinions about it. The main
point is that as far as this taking away of
Rs. 60 lakhs from the State Bank of India
is concerned, it was something very unprece-
dented and something very fantastic, as I
said on the very first occasion when 1 had
o speak about this thing. The question is,
how the Government reacted to it, and what
actions the Government are to take about it.
This is the main point. I heard the speeches
of Shri Bosu and other Members and the
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type of adjectives they used—Shri Shyam-
nandan Mishra also spoke —they said there
was stony silence, that Parliament was kept
in the darkness and so on. Shri Shyamoadan
Mishra, one of the great exponeats of demo-
cratic institutions in the country, particularly
of judiciary in the country, said that we were
living in conditions where there was no judi-
ciary, there was no respect for Parliament,
no respect for anything; we were living in
such society, ,,

SHR1 SHYAMNANDAN MISHRA :
...Jor State Bank.

SHRI YESHWANTRAO CHAVAN : .
for State Bank also, as if there was all chaos
around, except that some good people were
sitting only on the opposite benches.

On the very first day, when we were
asked to make a Statement, the Government
made a statement. The whole thing took
place on the 24th of May 1974, after 12
o' clock but before 12'30 Malhotra took Rs.
60 lakhs outof the bank. After that what
happened 7 It was said in the statement
made by the Minister of State on the 26th,
that Shri Malhotra took the money ina

car and Shri Nagarwala and the
money was transferred from that car to
the taxi. In that taxi, according to him,

Nagarwala disappeared with the money. Then
he got suspicious and went to the Prime
Minister’'s House and wanted to meet the
Prime Minister when he was told that the
Prime Minister was not lkely to return for
luneh. Then he came to Parliament House
and met the officials from the Prime Mini-
ster’s office; the Prime Minister was in Par-
liameant.

Then he was told that no phone was
made from the Prime Minister's side. That
is what his statement is. When he made enqui-
ries here, naturlly he was taken to Parlia-
ment Police station; that was about 2:30 p.
m. when the police first knew about the
whole thing. Investigations started at 2-30,
Hon. Member Shri Bosu was asking how it
took four hours to lodge the first information
report. It has to be given by a person who
was cntited to complain and that was
the Deputy Cashier who was supposed
to take the receipt from the person who takes
out the money. Naturally certain communi-
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cations had to be established and he made
his first complaint at 4 0" clock.

SHRI JYOTIRMOY BOSU : Very convi-

SHRI SHYAMNANDAN MISHRA :
Why did they goto Chanakyapuri police
station ?, . (Interruptions). We cannot
allow the points raised by us to be slurred
over.

SHRI YESHWANTRAO CHAVAN: |
am not arguing &s the lawyer does; I am
giving you facts; I1do not want to answer
your legal points. On that very day, when
the investigation started at 2:30 p. m. by
1030 p. m. Nagarwala was arrested and
the money was taken possession of, In eight
hours, the Goverament machinery mnot only
took cognisance of (he matter and acted very
promptly but successfully dealt with :he matter.
I should like to quote what Mr. Jyotirmoy
Bosu had to say about it; perhaps he has
forgotten. He has given very handsome
compliment to the Delhi police tha day. 1
read from the debates on 26 May, 1971,
He had something to say about what happe-
ned and he had some criticism of the Govern-
ment, but before doing that he says :

“Before doing that I must agrec with
Mr. Chavan that the police have done a
wonderful job becausc they have detected
it immediately and we must appreciate
it.”

This is the appreciation that he has given !

Mr. H. M. Patel expressed his indigna-
tion about it. 1 certainly respect him. He
was one of the experienced admmnistrators
and I can very well take his criticism as
objective criticism. May I ask him, il he
were in charge of the position, what else
would he have done ? We have the rule of
law in this country. We have to leave the
entire matter to the police investigation. The
police investigation started immediately. They
immediately found the money. They, accor-
ding to them, found the culprit.

What happened next ? I have got the
sequence of events, Naturally, he was taken
to the magistrate. He agreed to make a
statement and he made a confession, Two
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points of view can be expressed about the
confession. On the basis of the confession,
he was first convicted. Then, he went ib
appeal to the higher count. The higher
court set aside the conviction and remanded
the case for retrial. At the same time, one
must see that the judge has not given any
opinion about the confession, whether it is
true or not. He has not said it is not true.

SHRI K. MANOHARAN : Then, why
did he set aside the conviction ? Please
explain that.

SHRI YESHWANTRAO CHAVAN: 1
have kept a copy of the judgment in the
Parliament Library. You better read it. The
judge said that he (Shri Nagarwala) was not
given enough time and s0 it was necessary
that the case should go back. He has specifi-
cully said, ‘I do not want to express any
opinion as to whether it (Confession) was
spontancous, voluntary or not™.

Some members 1cferred to what Nagar-
wale had written to somebody or what he
had said in interviews with them, etc. They
muy dlso be true; 1 do not want to suspect
them because they are honourable gentlemen.
But here is a statement which he has made
before the judicial court which is supposed
to be a confession, which 15 also on record
You cannot say there is only one side of the
facts. There is also another side. As long as
Nagarwala was not convicted, I was not pre-
pared to call him a criminal. It would have
been unfair. So, the fact is, there are two
stories. One is what some members have
said in regard to what Nagarwala has told
them in interviews, m letters, etc. The other
version is also there on 1ecord, which has
not yet been proved to be involuntary and
which is under judicial examination.

SHRI JYOTIRMOY BOSU : Have an
enquiry.

SHRI YESHWANTRAO CHAVAN :
Even after the enquiry, ultimately the enquiry
com mission says, **Go to the judicial court.™
Ultimately in this country the final decision
is that of judicial courts. So. we have
gone directly to the judicial court and the
catire matter 1s before the court.
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Some members asked as to why
Malhotra was not proceeded against. On the
very first day when Mr. Ganesh made a
statement, he had said that Malhotra was
suspended. Shri Joshi reminded me about it.
I had no information and I wanted to know
why he was not proceeded against. 1 was
told immediately that he was being pro-
secuted under section 409 for breach of
trust.

SHRI K. MANOHARAN : Within five
minutes he was charge-sheeted and sentenced
to five years.

SHR! YESHWANTRAO CHAVAN :
That is a different matter.

SHR1 K. MANOHARAN : Butit isa
1elevant matter,

SHR1 YESHWANTRAO CHAVAN: 1
do not want to express any opinion on

that.

SHRI SHYAMNANDAN MISHRA
Shr) Mulhotra was exonerated under section
409,

SHRI YESHWANTRAO CHAVAN
Suppose tomoricw you are chaged witha
breach of scction 409 and we place you
befure the cowt, If the judicial court dis-
charges you, what can we do ?

SHR1 SHYAMNANDAN MISHRA :
Our charge 15 that you are dishonest. Even
in th# higher court the prosecution was not
done properly. That is the crux of the
problem,, (Interruptions)

SHRI YESHWANTRAOQ CHAVAN : It
18 not correct. Ultimately the court decided
that he should be discharged. Even then. he
is still continuing wunder sespension.
Naturally, we have to think of taking depait-
mental action.

SHRI SHYAMNANDAN MISHRA :
Why not an inquiry into that ?

SHRI YESHWANTRAO CHAVAN :
An inquiry is a departmental inquiry. What
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more do you want 7 There are certain rules
about that. Shri H. M. Patel should try to
appreciate that. Shri Malhotra is an
employee of a bank and there are certain
rules about departmental enquiries. He is
being proceeded against under the depart-
mental rules. When the case is not proved
in a court of law, he will have to be pro-
ceeded against departmentally. That is being
done,

SHRI JYOTIRMOY BOSU . Why are
you afraid of facing an inquiry ?

SHRI YESHWANTRAQO CHAVAN :
When so many questions are asked at the
same time, it is difficult to reply to all of
them.

SHRI SHYAMNANDAN MISHRA :
Why was he not arrested on the same day
when he had whisked away Rs. 60 lakhs ?

SHR] YESHWANTRAO CHAVAN :
He was arrested on the 29th,

SHR1 SHYAMNANDAN MISHRA :
After s many days.

SHRI YESHWATRAQ CHAVAN : I
do not know why he was not arrested on
the same day. But the point to be considered
is whether ultimately he was arrested or not.

Then about the enguiry, a departmental
enguiry was initiated, , (Inter ruptions) There

sen

i8 no question of any commission of
inquiry,, (Interruptions).

SHRI SHYAMNANDAN MISHRA :
We cannot be satisfied with anything less
than a commission, (Interruptions)

weuw agen : ¥ grq & wgAT S@gar
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On the .very first day he should have
been arrested.

MR. SPEAKER
ing it.

: You are interpret-

SHRI YESHWANTRAO CHAVAN :
Naturally, they were mostly concerned about
the money and the investigation about the
moncy. First of all, paturally, with the disap-
pearance of the moncy the police investiga-
tions was concentrated on recovering the
money. Naturally, the question of investiga-
tion and prosecuting Shri Malhotra had some
sort of lower priority than Shri Nagarwala
under those circumstances It is very clear
from what they did But the question is whe-
ther the police did it or not. They did it;
they arrested him and prosecuted him,

The que tion is why he was not impleaded
with Shri Nagarwala Shri Nagarwala himself
made an application to the judicial magis-
trate, which was dismissed. He went in appeal
to the Sessions Judge, which was dismissed.
He went to Deli High Court, which also
dismissed it. What can we do about it ? He
was not impleaded because the judicial view
was that they were 1wo separate cases be-
cause the facts were quite different. There-
fore, he was not impleaded.

Now may 1 ask this House one question
in all seriousness ? Having referred the matter
to the proper investigation, having referred
the matter for the proper judicial proceed-
ings, what was this government expected to
do ?

SHRI SHYAMNANDAN MISHRA :
No, we are not satisfied,

SHRI YESHWANTRAO CHAVAN : If
you are not satisfied, 1 am satisfied. It is not
a question of whether you are satisfied or
not, but whether I am satisfied or nor. We
are running the government not to your satis-
faction; we are running the government to
the people's satisfaction, ,, (Interruptions ) We
are supposed to run the government to the
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satisfaction of the people and not of Shri
Mishra, ,, (Interruptions)

Then, Sir, one Member said that the
Government has lost repu‘ation. I have great
respect for Mr. H. N. Mukerjee. 1 certainly
respect him and regard him as one of the
senior Members of this House. I do not know
what has happened to him recently. He said
that the Government's reputation has com-
pletely been compromised. I wonder if the
result of the 1972 elections is the proof of
acceptance of the reputation of the Govern-
ment of India or the rejection of it. (Inter-
ruptions). If you do not want to listen to my
reply, I cannot help it. (Interruptions) Now,
Sir, they are in a mood to walk out. They
do not want to listen to my reply which is
convincing to them. Are you afraid of argu-
ments ? (taterruptions)

SHRI SHYAMNANDAN MISHRA :
No. We are afraid of the lack of integrity on
the part of the Government. (Interruption:)

SHRI K. MANOHARAN : T want to
ask Mr. Chavan whether he is prepard for a
parliamentary enquiry or not.

SHR! YESHWANTRAO CHAVAN :
No  (Interruptions)

Some hon. Members thea left the House.

MR SPEAKER : Order, order.

SHRI YESHWANTRAO CHAVAN :
Sir, even if they have left the House, 1 will
have to complete my reply. Because they are
afraid of being convinced, they have left the
House.

Shri Manoharan asked me a few quest-
ions. I think, it 18 much better if I reply to
these questions. They have asked me some
questions. I do not want to create an impre-
ssion that there 18 nothing to be answered.
As a matter of fact, | have answered these
questions two or three times in this House,
once in the month of May,_

MR. SPEAKER * You should make the
positown very clear. Irrespective of the fact
that they have walked out, your reply should
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be complete. 1 am so sorry, if this is the
way of working of parliamentary democracy
that, when your turn comes to reply, they
walk out,

SHRI YESHWANTRAO CHAVAN :
They constantly asked one question—to
whom the money belongs. 1 think, it is much
better to educate some of the hon. Members
about it. Unfortunately they are absent.
Possibly, they can read my speech in a print-
ed form tomorrow,

I have explained the whole procedure
many times, 1 would like to repeat it here.
They asked me, to whom does the money
belong. The money inthe currency chest,
really speaking, belongs to the Reserve Bank
of India and it is held by the State Bank of
India on behalf of the Reserve Bank of India.
As long as the money 15 in the currency
chest, it 1s the Reserve Bank of India's
money. The moment it is withdrawn for cir-
culation, then it becomes the currency in the
real sense and then, it belongs to the State
Bank of India or any other Bank which carr-
Jes at,

Now, this money belonged to the Reser-
ve Bank of India. On that day, *he opening
balance was more than Rs. 4 crores. That
day, the currency chest was opened; the
room was opened, I think, nine times on
that day and at one time that Rs. 60 lakhs
were taken out. The question is, how it is
opened. It 13 opened by no persons. One
is the officer-in-charge of cash and the
other is Chief cashies himself who in this
case was Mr, Malhotra. He also had a
right to delegate his power to someone,
who can deputise for him; that s,
the other man, his deputy. The currency
chest has got double locks. Unless, the two
people open 1it, it cannot opened. And boih
of them were present. They entered the
room, withdrew the money or deposited the
money as the case may be, and they entered
the amount in the register there. Both of
them signed. In this case, as I said, the
whole matter, realy speaking, centres round
the behaviour of Mr. Malhotra when he
withdrew the money. The whole mystery is
built around that. Certainly, the man has
acted. as I have said, in a very strange man-
ner and that, really speaking, has created the
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whole story, Unfortunately, Mr, Nagarwala
died; unfortunately the police officer who in-
vestigated the case died, Some hon. Mem-
bers had also tried to integrate these things
into the episode, The man died in an acci-
dent in Mathura and I do not know how it
can be linked with this, Even, for that matter,
you may want to hold some persons sitting
on the benches here responsible | God help
those who made those suggestions ! This was
the money that was withdrawn, Mr.
Malhotra himself realised in a couple of
hours time that he was being duped. He
went to the Prime Minister's house, the
Prime Minister’s office, then he realised that
he had been duped. He was the first man to
come and give the information. But by the
manner in which he withdrew the money,
he had certainly not observed the rules. As
far as the rules are concerned, I have gone
into them myself; I have asked the Reserve
Bank to go into those rules As far as the
rules are concerned, there is nothing wrong
about it. What do you do when you give
authority to 2 person and that person him-
self misbehaves 7 Mr. Speaker we have given
you all the authority. 1 am sure you would
not do such a thing. But in case you do it,
what is the remedy for it ? If somebody says
that there is a mystery and, therefore, appo-
int a Parliamentary Inquiry Committee, how
do I answer that 7 Certainly, he was pro-
secuted and he was discharged by the court.
Certainly the whole thing is not at the end
of it and it is being further inquired into.

Mr. Mishra made a reference to a letter
of Chairman, State Bank of India. and
said that the man should be pushed out.
Shri Mishra wrote to him a letter. The
Chairman, S'ate Bank is quite 2 busy man;
he moves about the whole country. He had
rather delayed the reply but, certainly, he
replied to him and apologised for the delay.
But at the same time he said that the matter
has been replied to in Parliament. He had
also read in the newspapers that this matter
had been allowed by the Speaker to be raised
in Parliament, Therefore, he has said in the
reply to Shri Mishra that it would be presu-
mptuous for him to go into the details of
the matter. It is & very polite and apologis-
ing letter from the Chairman of the State
Bank of India. And hereis a Member of
Parliament who says that only because he
wrote that letter, that *‘rude letter”, he
should be pushed out. Some of the people
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here behave like Suitans and that too, in the
name of democracy they want to do that,
They tried to make many indirect sugges-
tions, I am glad that some of the Members
had got the wisdom fo get up and say that
they were not making any allegation against
the Prime Minister, I am very glad about it.
It is very good. Even Mr. Nagarwala said
that he had nothing to say against the Prime
Minister. He always threatened to disclose
something, but unfortunately he did not
disclose anything. Posubly, he had nothing
to dis lose; may be that is a possibility.
The whole matter is Lhat this question is
being kept alive and is being tried to be
kept alive because it is politically motivated.
Taking away Rs. 60 lakhs is certainly an
important matter which we are going into.
We will certainly see how this happened; we
will have to see that. But there is nothing
like fraud on democracy, fraud on the Bank
or fraud on the people; nothing like that,
Everything is open; nothing is concealed.
Every part of it is either before the judiciary
or before Parliament. 1 would like to know
what is it that we have tried to conceal.
Naturally, when sometimes matters come
before the judicial courts, Rules of the House
direct us that we should not discuss matters
which are sub judice. Not that we do not
want to disclose matters here, but when
the rules do not permit us to disclose the
marters here, we can not disclose the matters
here. We have to say that the matter is still
sub judice. But when the matters are discussed,
I have given all the facts. ] am prepared to
give all the facts which are still necessary
for these people to know ahout.

350

The hon. Member said that the judicial
procedures arc not followed or some judi-
cial officers were promoted. May I give a
very interesting information ? The Additional
Scssions Judge who set aside the conviction
of Mr. Nagarwala was promoted a Judge of
the Delhi High Court. Can you say that this
was done to protect Mr Nagarwala? The
only person who was prcmoted is that person
who set aside the conviction of Mr. Nagar-
wala. This is a fact. So, to unneccssarily try
to create an impression that everything is
wrong, that the judiciary is wrong, that the
executive i8 wrong, that the Parliawent is
wrong and that everything is worng —1T will
say that there is nothing wrong with the
country, the wrong is in the persons who

.
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think that there is something wrong about it.
This is one thing.

Mr. Manoharan asked the question about
Mr. Malhotra and what is his present status.
I have explained. His present status is that
he is still under suspemsion. Though the
case is discharged, departmental proceedings
are going against him.

1 have answered the question as to under
what authority Mr. Malhotra kept the money.
Malhotra does not keep the money. Money
has been kept by the State Bank of India on
behalf of the Reserve Bank. He is one of the
persons who were authorised to withdraw
the money.

He asked me another question —what
prevented the Prime Minisler to make a
statement ? Where was the necessity for the
Prime Minister to make a statement ? We
are the Ministers in charge here. We arc
making statements, we are making state-
ments on behalf of the Government.
Is it necessary for the Prime Minister
to bother about it because some people go
on making cheep charges against her ? It s
this behaviour of some of the Opposition
Parties which, really speaking, has exposed
them to the people and the way they are
going about. People have innate faith in
the integrity of their leader. people have
innate faith in the Pime Minister's intergrity
and ability. This sort of cheap allegations
do not help them, the country or the Opposi-
tion. So, I would request them to be very
carcful about it and try to refrain from ma-
king political charges which they always
bring in some sort of allegations.

I would like to say that the behaviour
of the Government in this particular matter
has been absolutely upright. I have no hesi-
tation to say we have been completely up-
right in this matter. We are not trying to
conceal anything, We are trying to take
every right step and we will continue to take
every right step to uphold the law of this
country in order to keep up the honour of this
country because we want this country to pro-
gress and we want to  have this atmosphere
of integrity not only to survive in this country
but to be strengthened. This is my only reply
to these very baseless charges that were
made,
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SHRI INDRAJIT GUPTA (Alipore) :
May 1 ask one question, just on & matter of
fact 7 As far as you have been able to ascer-
tain by whatever investigations you have
done uptill now, why as this Malhotra stated,
why has he gone after this incident, hunting
about the Prime Mimster ? His versionis
that he got a telephonmic call which he
thought was the from Prime Minister, but we
do not kmow whether it s a fact or not.
We have only his word for it and subscque-
ntly, you say in your statement also that
after he found out that he might have been
duped, he went to the Prime Minister's house
and then he came round to the Paithament
House and so on. If this 15 correct, then he
was under the impression that the Pnme
Minister or somebody on behalf of the Prime
Minister had given him some nstructions.
What 15 the mystery, which we cannot under-
stand, honestly ?

SHRI YESHWANTRAO CHAVAN . 1|
cannot explain 1t because this man's behavi-
our 18 completely irrational. 1 did say it.
Ewven now 1 am: saying it. You want me to
give a rational explanation about the irra-
tional and irregular behavionr of a person ?
Tt 1s very difficult for me. I cannot explain it.

SHRI INDRAJIT GUPTA : It s more
than one year.

SHRI YESHWANTRAO CHAVAN :
One year, because this case wuas before the
Judicial Magistrate. When the case 18 before
the Judicial Magistrate, the Departmendal
inquiry could not be undertaken. Now, when
the whole matter is enquired into, naturally
he will be asked to submit his explanation
and he will have to explain and we will cer-
tainly take a note of it There is no doubt
this man—1I used a very strong term. 1 don't
want to use that agam —but certainly he
behaved in an irrational and irregular man-
ner. He gave an irrational explanation. I can-
not understand the way a person who was
such a responsible person in charge of so
much money, the way he behaved. Certainly
it canpot be explained. He will have to
explain or suffer the consequences,

SHRI K. BALADHANDAYUTHAM
{Coimbatore) : Were Government in the babit
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of drawing money like that in the past ?
Otherwise, how can they lay the blame on
him ?

SHRI YESHWANTRAO CHAVAN :
Not at all, 1 may tell the House categorically
that Government never draw money like
that.

20 00 hrs

MR. SPEAKER : | am very happy about
one thing. The Opposition was demanding a
discussion on this subject. This was given on
the last occasion also; that was again allowed
and a few questions were allowed and there
was also a calling-attention notice which was
allowed. Only two hours had been fixed for
this discussion, but now we have finished it
in four hours.

On all such important matters, the only
difficulty is that when we allow such discus-
sions, instead of a smooth discussion by
ressoning and by logical explanations, the
whole atmosphere is spoilt by shouting and
similar demonstrations, which is not in the
interests of democracy. We do everything
here; they said that they wanted a discussion
in the interests of democracy, but if they do
not listen and they do not allow the other
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person to explain, then what is to be done ?
After all, it is because of the big majority
that the ruling party has, that this discussion
was allowed and the Opposition could have
it for the first time, then for a second time
and then for the third time also. Simply
because the Opposition was not in large
numbers, we thought that they might not be
stified, and therefore, the discussion was
allowed. So, it was their duty to have sat
here and listened to the hon. Minister, whe-
ther it was to their liking or not. When the
other side listened to them with all the
exhibition of their tempers and excitement
and irritation, they should also have stayed
here. That is my very humble submission.
When we allow such discussions, it is just
for explaining the position to the people and
not for show of temper and exhibition of
irritability.

I am very happy that this matter is finally
discussed again, and 1 hope that this Parlia-
ment will not require any further discussion
on this.

a0 oz hrs.
The Lok Sabha rhen adjourned till Eleven

of the Clock on Wednesday, Mdy 31,
1972/, Jyaistha 10, 1894 (Saka).
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